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JOINT REPORT WITH THE MINISTRY OF POWER IN COMPLIANCE
OF ORDER DATED 13.07.2023 IN OA NO. 436 OF 2023 TITLED
ASSOCIATION OF FLY ASH PRODUCTS MANUFACTURERS VS.
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE &
ANR. BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH .NEW DELHI

1. Ministry of Environment has published a notification on utilization of ash
from coal or lignite based thermal power plants vide S.0.5481 (E) dated
31.12.2021(copy enclosed). This notification supersedes the Fly Ash
notification, 1999 S.0. 5481(E) dated 14.09.1999 and subsequent amendments
thereof. The Notification S.O. 5481 (E) dated 31.12.2021, has been further
amended vide S.0. 6169 (E) dated 30.12.2022 (copy enclosed).

2. Paragraph A(1) of the Ash Ultilisation Notification,2021 mandates primary
responsibility on every coal or lignite based Thermal Power Plants for 100%

utilisation of ash in an eco-friendly manner.

3. Paragraph A (2) of the Ash Ultilisation Notification, 2021 mandates coal or
lignite based Thermal Power Plants to utilise ash for eco-friendly purposes
including use of ash in ash based products viz. bricks, blocks, tiles, fibre cement

sheets, pipes, boards, panels.

4. Paragraph A(4) & A(S5) of the Ash Utilisation Notification , 2021 prescribes
timelines for 100% utilization of ash and legacy ash by TPPs in a phased manner.

The compliance cycle for utilisation of ash by coal or lignite TPPs has been

prescrilegd based on their levels of utilization in the FY _2})_21-202%.
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5. For utilisation of ash in their activities, Para B (1) of Ash Utilisation

Notification, 2021 is reproduced below:

All agencies (Government, Semi-government and Private)
engaged in construction activities such as road laying, road and
flyvover embankments, shoreline protection structures in coastal
districts and dams within the vadius of 300 kms from the lignite or
coal based thermal power plants shall mandatorily utilise ash in these

activities:

Provided that it is delivered at the project site free of cost and
transportation cost is borne by such coal or lignite based thermal

power plants.

Provided further that thermal power plant may charge for ash cost
and transportation as per mutually agreed terms, in case thermal
power plant is able to dispose the ash through other means and those
agencies makes a request for it and the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plant

serves a notice on the construction agency for the same.

6. Paragraph B(8) of Ash Utilisation Notification, 2021 mandates all building
construction projects (Central, State and Local authorities, Govt. undertakings,
other Govt. agencies and all private agencies) located within a radius of three
hundred kilometres from a coal or lignite based thermal power plant shall use
ash bricks, tiles, sintered ash aggregate or other ash based products, provided
these are made available at prices not more than the price mentioned in the

pecified by Central Public Works Department (CPWD)
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or concerned Public Works Department (PWD) or price of alternative products,

if not mentioned in the Schedule of Rates.

1 Paragraph B (9) of Ash Utilisation Notification, 2021 mandates that
manufacturing of ash based products and use of ash in such products shall be in
accordance with specifications and guidelines laid down by the Bureau of

Indian Standards, Indian Road Congress, and Central Pollution Control Board.

8. Paragraph C (5) of the Ash Utilisation Notification, 2021 provides
imposition of environmental compensation of Rs. 1500 per ton on failure to
utilise ash in eco-friendly manner as provided in Para B of this Notification by

the purchaser or user agencies.

9. Paragraph C (6) of the Ash Utilisation Notification, 2021 provides
imposition of environment compensation on users agencies who do not utilise
ash to the extent obligated under para B or the extent to which they have been

intimated through Notice(s) served under sub-paragraph (1) of para D.

10. Paragraph D (1) of the Ash Utilisation Notification, 2021 provides
procedure for supply of ash or ash based products. The owner of thermal power
plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall
serve written notice to persons or agencies who are liable to utilise ash or ash

based products, offering for sale, or transport or both.

11. Paragraph D (2) of the Ash Utilisation Notification, 2021 specifies that

persaps or usef) agencies who have been served notices by owner of thermal
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power plants or manufacturers of ash bricks or tiles or sintered ash aggregate, if
they have already tied up with other agencies for the purpose of utilisation of
ash or ash products, shall inform the thermal power plant accordingly, if they
cannot use any ash or ash products or use reduced quantity.

12.  Paragraph D (3) of the Ash Utilisation Notification, 2021 specifies that
persons or user agencies who have been served notice by manufacturers of ash
bricks or tiles or sintered ash aggregate or other ash based products, if they have
already tied up with other agencies for the purpose of utilisation of ash based
products, shall inform the manufacturer of ash bricks or tiles or sintered ash
aggregate or other ash based products, accordingly, and if they cannot use ash

based products, or may use reduced quantity.

13. It is seen that ash is emerging as a valuable commodity and so giving it =

free, and also meeting the transportation costs may lead to malpractices in ash

disposal.

14.  Further, giving the ash free at the first instance especially by
Government/ State Generation Companies amounts to huge loss to the
Government exchequer. The revenue generated by the power plants by sale of
ash further goes on to reduce the tariff burden on the consumers, as the power
plants comes under the regulatory jurisdiction of the appropriate regulatory
commission as per the Electricity Act, 2003. Therefore, providing such a
valuable commodity through bidding process especially where there is a higher

demand would help in providing the cheaper power to the electricity consumers.

15. Therefore, in order to ensure 100% utilization of ash within the timeline

%ﬁiip/}let@i/nthe MoEF&CC Notification, streamlining the procedure to dispose
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of the ash by TPPs in a transparent manner and also to monetize the sale of ash

so as to reduce the tariff burden on the consumers, Ministry of Power has issued

the letter dated 22.02.2022 to all Thermal Power Plants in line with the

MoEF&CC Notification dated 31.12.2021, to provide ash to the prospective
user agencies as stipulated in the MOEF&CC notification dated 31.12.2021 to

increase ash utilization generated by Thermal Power Plants (TPPs). Following

steps have been advised to Thermal Power Plant in the MoP letter dated
22.02.2022:

“5.1 The Power Plants shall provide ash to user agencies as
stipulated in the MoEF&CC Notification dated 31.12.2021 through

a transparent bidding process only.

5.2 If after bidding/auction, some quantities of ash still remains un-
utilized, then only, as one of the options, it could be considered to
be given free of cost on first come first serve basis, if the user

agency is willing to bear the transportation cost.

5.3 If ash remains un-utilized even after the steps taken in paras
5.1 to 5.2 above, TPPs shall bear the cost of transportation of ash

to be provided free to the eligible projects/mine owners.

5.4 Even afier steps taken in Para 5.1 to 5.3"above, if the ash
remains un-utilized, TPP shall serve notice on the construction
agencies/mine owner located within 300 kms from TPPs to use ash

mandatorily in their projects/filling of mine voids.

5.5 The Ash shall be offered to the prospective user agencies as
M@xkzred in the j’\AIJOIECF &CC Notification dated 31.12.2021 on
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competing demand basis, ie user agency who offers the highest price
and meets the transportation cost will be offered the ash on priority
This will reduce the tariff of electricity and burden on the
consumers. It will also be in accordance with sound vigilance

practices......

16. A joint meeting of the Ministry of Power and MOEF & CC was
convened on 14.12.2022 in MoEF&CC wherein it was concluded that the
Ministry of Power letter/Advisory dated 22.02.2022 is in consonance
with MOEF & CC's notification dated 31.12.2021 on utilization of Ash.

17.  Further, a Fly Ash Management and Utilization Mission have been
constituted by MoEF&CC on 09.03.2022 having members from Minisiry
of Coal, Ministry of Power and other State Government etc. to coordinate

and monitor issues relating to handling, disposal and utilization of 100%

ash.
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Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 436/2023
(I.A. No. 607/2023)

Association of Fly Ash Products
Manufacturers (AFAPM) Applicant

Versus

Ministry of Environment, Forest &
Climate Change & Anr. Respondent

Date of hearing: 13.07.2023

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. V.K. Shukla & Mr. Sugam Mishra, Advs.
ORDER

1. The applicant has challenged Notification dated 31.12.2021 and
Notification dated 30.12.2022 issued by the MoEF&CC on the ground
that it is in contravention of Hazardous Waste (Management, Handling
and Transboundary Movement) Rules, 2016 so far as it relates to
utilization, transportation and disposal of fly ash in an environmentally
sustainable manner and in violation of order of Hon’ble Supreme Court of
India dated 10.05.2022 passed in Civil Appeal No. 2947 of 2020, M/s.

Aravali Power Co. Put. Ltd. vs. Vedprakash and Anr.

2. The applicant has further challenged the advisory dated
22.02.2022 issued by the Respondent No. 2 on the ground to be in
contravention of Environmental Rules. The Notification has been further
challenged on the ground that order passed by the Hon’ble Supreme
Court dated 10.05.2022 in Civil Appeal No. 1692-1693 of 2020, M/s.
Aravali Power Co. Put. Ltd. vs. Vedprakash and Anr. wherein it was held:

“12. In view of the above background, it would be necessary for the
MoEF&CC to revisit whether the parameters which have been
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prescribed by the notification dated 31 December 2021 must be
modified taking into account the provisions of the Rules of 2016, to
the extent to which the applicability of the Rules is attracted to the
utilization, transportation and disposal of fly ash. Besides
conducting this exercise, MoOEF&CC shall ensure that the
enforcement, monitoring, audit and reporting mechanism which is
envisaged in paragraphs E(3) and E(5) of the notification dated 31
December 2021 is duly put into place and enforced scrupulously.
Unless steps have already been taken to enforce the precautionary
steps envisaged in the notification, MoEF&CC shall do so within a
period of three months from the date of this judgment. In doing so
the precautionary principle shall be followed. The MoEF&CC shall
also determine upon due analysis whether any further modification
of the notification is necessary to comply with the provisions of the
Rules of 2016 noticed above and other cognate legislation, including
subordinate legislation bearing on the utilization, transport and
disposal of fly ash in an environmentally sustainable manner.

15. We clarify that this judgment shall not be construed as a
decision on merits upholding the validity of the notification dated 31
December 2021. Any party aggrieved by the terms of the
notification would be at liberty to pursue the remedies which are
available in law before the appropriate forum.”
3. The matter of utilization of fly ash was previously considered in O.A
No. 164/2018 and vide order dated 18.01.2022, it was observed as
follows:
Finally, the Tribunal passed following operative order:-
“30. We have considered the written submissions filed by the
individual TPPs. In view of earlier orders dealing with the
contentions of the TPPs, there is no merit in the stand that the
said plants are not liable for 100% fly ash disposal. Difficulties
pointed out are of no relevance as the same are to be resolved by
the administration and not by the victims of pollution whose rights

are being affected. Environment cannot be violated against

Statutory norms
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Another obstacle pointed out is advisory issued by the Ministry of
Power dated 22.9.2021 that instead of being given free, fly ash
should be sold which is not viable as there are no buyers
perpetuating storage to the detriment of environment and public
health and cost. Not only such advisory is unmindful of disastrous
consequences, it is also against recent statutory notification of
MoEF&CC dated 31.12.2021. We find it to be so and direct that
being detrimental to environment, the same will not be enforced.
In compelling circumstances, to protect environment, we find it
necessary to constitute a high-level Coordination Committee in
exercise of our powers under section 15 of the NGT Act to be
called the ‘Fly ash Management and Utilization Mission’. Details

follow in later part of the order.

4. As noted earlier, situation caused by failure of the TPPs to manage
fly ash scientifically and to utilize the same within reasonable time is
highly detrimental to public health and emergency measures in Mission
Mode are required. Even the Notification dated 31.12.2021 recognizes the
alarming situations which is clear from the text of the Notification itself
quoted below:

“S.0. 5481(E).—Whereas by notification of the Government of
India in the erstwhile Ministry of Environment and Forests vide
S.0.763 (E), dated the 14th September, 1999, as amended from
time to time, the Central Government, issued directions for
restricting the excavation of top soil for manufacturing of bricks and
promoting the utilisation of fly ash in the manufacturing of building
materials and in construction activity within a specified radius of
three hundred kilometres from the coal or lignite based thermal
power plants;

And whereas, to implement the aforesaid notification
more effectively based on the polluter pays principle (PPP)
thereby ensuring 100 per cent utilisation of fly ash by the
coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central
Government reviewed the existing notification; and whereas
environmental compensation needs to be introduced based on
the polluter pays principle;
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And this Tribunal constituted a committee as follows:

(3) A committee shall be constituted under the chairmanship of
Chairman, Central Pollution Control Board (CPCB) and having
representatives from Ministry of Environment, Forest and Climate
Change (MoEFCC), Ministry of Power, Ministry of Mines, Ministry of
Coal, Ministry of Road Transport and Highways, Department of
Agricultural Research and Education, Institute of Road Congress,
National Council for Cement and Building Materials, to examine and
review and recommend the eco-friendly ways of utilisation of ash and
make inclusion or exclusion or modification in the list of such ways as
mentioned in Subparagraph (2) based on technological developments
and requests received from stakeholders. The committee may invite
State Pollution Control Board or Pollution Control Committee, operators
of thermal power plants and mines, cement plants and other
stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and
Climate Change (MoEFCC) may publish such eco-friendly purpose.

The procedure for supply of ash or ash based products were

directed to be monitored and implemented in a following manner:

7.

“D. Procedure for supply of ash or ash based products.—

(1) The owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate shall serve
written notice to persons or agencies who are liable to utilise
ash or ash based products, offering for sale, or transport or
both.

(2) Persons or user agencies who have been served notices by
owner of thermal power plants or manufacturers of ash bricks
or tiles or sintered ash aggregate, if they have already tied up
with other agencies for the purpose of utilisation of ash or ash
products, shall inform the thermal power plant accordingly, if
they cannot use any ash or ash products or use reduced
quantity.”

Directions were issued to the effect that the Mission may also

consider the safeguards laid down in the Notification dated 31.12.2021,

particularly for safety audits of the ash dykes which should be conducted

particularly for structural stability, as far as possible within six months.

Advisory issued by the Ministry of Power dated 22.9.2021 will not be

enforced being against the spirit of notification dated 31.12.2021 and

obstructing much needed speedy utilisation/disposal of legacy flyash.

The Mission may evolve mechanism for interaction with stake holders,

including associations of brick kiln owners.

10
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8. Learned counsel for the applicant has contended that the
guidelines issued has not been enforced and the directions of the Hon’ble
Supreme Court of India passed in Writ Petition quoted above to the effect
that the MoEF & CC will revisit the parameters as prescribed in the
notification and modify according to the provisions of 2016 has not been

considered.

0. A substantial question relating to environment has been made out.

10. Since the matter is inter departmental issue which should be
amicably dealt with a justified solution meeting the environmental
standards, thus the Secretary, Environment and Secretary, Power is
directed to submit a joint report with regard to the contentions raised in
the application with a viable solution so that 100% utilization of fly ash
should be ensured. This may be after due deliberation with the stake

holders and the department concerned.

11. Issue notice to the respondents, returnable within four weeks.
Respondents are directed to submit their reply within six weeks through
E-filing portal, preferably in the form of searchable PDF/ OCR Support

PDF and not in the form of Image PDF.

12. Applicant is directed to take necessary steps for service to the

respondents by both ways and also on available email.

13. Applicant is directed to supply the copy of the application and
relevant documents to the Respondent(s) within a week and after
compliance of service, the applicant has to submit an affidavit that the
notice and copy of the application have been served upon the

respondent(s).

11
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14. List for further consideration on 13.10.2023.

July 13, 2023

Original Application No. 436/2023
(I.A. No. 607/2023)
DV

Sheo Kumar Singh, CP

Dr. A. Senthil Vel, EM

12
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AT, F=F I, 9% UG FATe AEG 6 Lol IA, Te@r hil AT F7 I FA, AqHIEd
RS = el FT 9, @i el ® T § W § Mg S  qmtEt § 93 & ST F = H
T ITANT T FETAT 5T ST [HET ST TTHIAh HATEA] Hl T FIA 0l AFLTHAT &;

SIY, TATERT FT LT HIAT TAT HFAT AT o= remied arq fE=E 99+ & ga w=1s
T 3 T qor e 1 THIT FEAT AT g

ST, SFq ATSH=AT § ST W@ 5% FHT TAN 64T TAT § I9H Fwrgerr A1 onEmEe syt arq
g |91 & giord FTe-1r 3T TieH-T M1 AT 2

SY, FET ALHRIT TGUOEHAT ST HEid & LT 9%, TAEoia Jias & Jorret afgd @ &
ITART F foIT U 2ATTh Z =T AT AT 8

qq: T (Feev) Faw, 1986 F fFaw (5) F 3u-fA=w (3) F @ (F) F Avy ufsd qaraer
(FTeqoT) AT, 1986 (1986 FT 29) F &T 3 F IT-4RT (1) 3T IT-4RT (2) F FT (v) FWT I
AITRIT T TINT A g, AT TLHTE o6 TATALT T a HATAT o0l ATEAAT ST H1.3. 763 () ae 14
AT, 1999 ERT 9RA & TSI, TR 90 |1, @< 3, 3T @< (i) H THR1AT FT ATEHRAT FLd g,
FAAT A7 foraTEe e ara faegd 93 g7 T % SUFNT & "ae § TS STre=ar S an.F. 4. 285
(1) AT 22 319er, 2021 GTT AT o TSI, AATLTIT, AWT-2, 977 3, IT 41T (i) § Tehriora v 72 off
S 39 a9t satrat & SeeT sa9 J91iad gMT 98T g 839 a4, SEdr 3Fq IeT 39l 6t
AT TSI H FqATATE QAT ST Hl ITAG FIT &1 T2 T, F15 341 6 HGq= § 039 AT 2 AT
ArHT foh

ST IFT TTET ATTHAAT & HIg § IHA HATIAT 1T G TATA 21 AT FHT SA<h41 & 910
AT S FATAT T Fa 1T TLHTE FIET T80F &9 F f5=e w2 o g,

qq: gL (Fer) A, 1986 F fAarw (5) F Su-Raw (3) & @ () F AT ufsd aAiawor
(sivermr) sfarferam, 1986 (1986 T 29) I &7 3 H ST-9TT (1) T ST-4TT (2) F @< (v) FT Taed
<RIl T TART Fd gU ST ATSEAAT FI.3A. 763 () ara 14 Frawaw, 1999 & 39 arar & fam
STerhTd Fd g Sivg, UH STTEHOT | T3 36T AT § AT e 1 AT (63T AT &, heald TLRIT wAAT T
foraTEe sema ara R S99 ¥ @ F IR F g9y § Aefertad st S #7dt g, S =)
STTERLAAT o WoRTI sl Tty & Yged g, sTaiq
F. FAE-UE R ieA-TE FT Aqe™ w2 ¥g a7 R @4+ (Sdd) F Saaa.-
(1) TS HIAT AT foATee remhd arq @R 999 (B Fived /3T 98-3cq1ad &g T8 § a7
FT) FT 7 grataE SearT geit & a8 o g gioma T (FAT-0d #liY Jien-31@) F7 39 977 (2) |
& 10 aR-srgEe a1 & 100 Tiaerd ST AT v
(2)  FrFEr AT fomATse sramia AT e @9 7 giora T T SUART Fad HEtered qri-srEe
TS % fory T STusT, stai:-

(i) TS @ 9T AETRA AT AT 22 Al 2Ted, Frea? diHe ofie, arey, e, I9e #7
IEIGEILF

(i) = fAfRwirn, Er-ReE
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide S.0.763 (E), dated the 14™ September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of

three hundred kilometres from the coal or lignite based thermal power plants;

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and

whereas environmental compensation needs to be introduced based on the polluter pays principle;

24


mailto:moefcc-coalash@gov.in
mailto:moefcc-coalash@gov.in

[T H—=ve 3(ii)] WW%Z’WW 13

And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part 11, section 3, sub-section (i) vide S.0.763 (E), dated the 14™ September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part Il, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification S.0.763 (E), dated the 14™ September,
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:-

(i)  Flyash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;
(if)  Cement manufacturing, ready mix concrete;
(iii)  Construction of road and fly over embankment, Ash and Geo-polymer based construction material;
(iv) Construction of dam;
(v)  Filling up of low lying area;
(vi) Filling of mine voids;
(vii) Manufacturing of sintered or cold bonded ash aggregate;
(viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;
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Export of ash to other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Utilisation percentages of thermal
power plants

First compliance Cycle to
meet 100 per cent utilisation

Second compliance  cycle
onwards, to meet 100 per cent
utilisation

>80 per cent

3 years

3 years

60-80 per cent

4 years

3 years

<60 per cent

5 years

3 years

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, respectively.

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on
the annual ash generation as per installed capacity of thermal power plant.

Year from date of publication 1 2m 310"

Utilisation of legacy ash (in percentage|At least 20 per cent  [At least 35 per cent |At least 50 per cent

of Annual ash)
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 1% April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal
power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencies.
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It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines
of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution
Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28™ August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the
committee shall get updated quarterly reports prepared regarding identified mines (both underground and
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(if) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under this notification including putting in place time bound
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs).
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All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCC).

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction.

(i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products.

(i) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles.

Procedure for supply of ash or ash based products.—

The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall
serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for
sale, or transport or both.

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity.

Enforcement, Monitoring, Audit and Reporting.—

The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication of the notification. The
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the
provisions of this notification.

(i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual implementation report (for the period 1% April to 31% March)
providing information about the compliance of provisions in this notification shall be submitted by the
30" day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate
Change by 31st May.

(i) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification.

For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notification. The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also hold stakeholder
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of
Environment, Forest and Climate Change (MoEFCC).
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For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

Ash Compliance Report (for the period 1% April-31* March) to be submitted on or before 31* May.

Sl. No.

Details

Name of Power Plant

Name of the company

District

State

Postal address for communication:

E-mail:

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

O oINo|a_iw N

No. of units generated (MWh):

—
o

Total area under power plant (ha):
(including area under ash ponds)

11.

Quantity of coal consumption during reporting period (Metric
Tons per Annum):

12

Average ash content in percentage (per cent):

13.

Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):
Bottom ash (Metric Tons per Annum):

14.

Capacity of dry fly ash storage silo(s) (Metric Tons) :

15

Details of utilisation of current ash generated during reporting
period

(a) Total quantity of current ash utilised (MTPA) during
reporting period:

(b) Quantity of fly ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels)

(i)  Cement manufacturing:
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(ili) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and fly over embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(x)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

(if)  Cement manufacturing:
(ili)  Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and flyover embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(X)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts:

(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during
reporting period:

16.

Percentage utilisation of current ash generated during reporting
period (per cent):

17.

Details of disposal of ash in ash ponds

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)
as on 31% March (excluding reporting period):
(b) Quantity of ash disposed in ash pond(s) during reporting
period (Metric Tons):
(c) Total quantity of water consumption for slurry discharge
into ash ponds during reporting period (m®):
(d) Total number of ash ponds:

(i) Active:

(i)  Exhausted (yet to be reclaimed):

(iii) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details

Ash pond-1,2, etc (please provide below mentioned details
separately, if number of ash ponds is more than one)

(a) Status: Under construction or Active or Exhausted or
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Reclaimed
(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or
MMYYYY):
(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYYY):
(Not applicable for active ash ponds)
(c) area (hectares):
(d) dyke height (m):
(d) volume (m®):
(e) quantity of ash disposed as on 31% March (Metric Tons):
(f) available volume in percentage (per cent) and quantity of ash
can be further disposed (Metric Tons):
(9) expected life of ash pond (humber of years and months):
(e) co-ordinates (Lat and Long):
(please specify minimum 4 co-ordinates)
() type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining
g) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)
(h) Ratio of ash: water in slurry mix (1:___ ):
(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No
(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):
(K) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study:
(I) Last date when the audit was conducted and name of the
organisation who conducted the audit:
19. Quantity of legacy ash utilised (MTPA):
i Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
ii. Cement manufacturing:
iii. Ready mix concrete:
iv. Ash and Geo-polymer based construction material:
V. Manufacturing of sintered or cold bonded ash
aggregate:
Vi. Construction of roads, road and flyover embankment:
vii. Construction of dams:
viii. Filling up of low lying area:
iX. Filling of mine voids:
X. Use in overburden dumps:
Xi. Agriculture:
Xii. Construction of shoreline protection structures in
coastal districts;
Xiii. Export of ash to other countries:
Xiv. Others (please specify):
20. Summary:
Details Quantity generated (MTP) |Quantity utilised Balance quantity (MTP)

(MTP) and (per cent)
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Current ash during
reporting period

Legacy ash

Total

21.

Any other information:

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds may be e-mailed to:- moefcc-
coalash@gov.in

22,
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ETITIOT
EXTRAORDINARY
AN | |—ETe 3—S7-7< (i)
PART I1—Section 3—Sub-section (ii)

TR & TSI
PUBLISHED BY AUTHORITY

. 5926] 7% faeett, ey, faww 30, 2022/91w 9, 1944
No. 5926] NEW DELHI, FRIDAY, DECEMBER 30, 2022/PAUSHA 9, 1944

TN, I AL TAGTY qRadd HATqq

CIPECET
% feeety, 30 fewwaw, 2022

F.3T. 6169(3T).—TITA, a9 ¥ FTAATY TAdT HATAT H AT TLHIT F TG (FTE)
7w, 1986 * 7w (5) & 3u-F=w (3) & == (%) + °r ufoq qaiawor (§vaAv) dfafaas, 1986 (1986
T 29) T =T 3 FT IT-GTT (1) T IT-GTT (2) % @ (v) FIT T&cd ARRAT AT TN Fd g0 TR &
TSI, SETLTI, AT |1, @< 3 39 @2 (i) 1.3, 5481(3), A< 31 fawa, 2021 gRT UF At&g=er
ST i ot (g <o oo TaTa o8 O o ST F Ha A SFfag==r w7 T4 2);

AT, T o SUART | F&Terd ATALAAT F TS % FA-GTA F qag | f&E=a 7= e, 9 &eE
AT ST fAfHe et ¥ s g 9T gu &,

3T, T@ & ITAN F Hated ATAGAAT & FAeaaq § AT IRAad a1 g SFd ATTGAAT 6
FIATT ST H T AT I &

A AT, Feald TR TAEL0T (Hee0r) Fam, 1986 F 7w (5) % 39-Faw (1), (2) 3% (4)
TATT qTSa T (FLEA0T) Afafaaa, 1986 (1986 T 29) it &m=T 3 &t IT-4M=T (1) 3f¥ IT-&=T (2) F
T (V) FTRT Y& TRl &1 TART F3d g0, ST 3@ & S9N Sa el stfeg=ar & et serree Far
g, AT
ST 7@ % ITART | Haferd sTferg@=er § gera —

8811 G1/2022 @)
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1. T F A, -
(i) 3T T F (4) H, TEL T 6 TLATT (AT ET T ATt (haT SITUIT, 377

“qeeq, T A T =8 ATIREAT F TETe T arE F AT 39 TLHTq w1 90 1T e
T greeft § 7t fAfAfEse 60 wfaera & w7 919 e @9 =t & fow AR squrem =% %
HATT THH SATATAT =56 T FTHLIT F470
oo © S ST =R F ST SUART & A& 1 39T, 2022 F TATET g1
(i) STIT 5 H, -
() ATEFHF 92T |, "7 ATSGHAT F T T A" eTai o T 92 "1 31T, 2022" IFq AT 307 9153
T S0,
() T TIT H, -
(i) “ZRA 9E AT TrEO F G, AT 3T W (6) H TAT [Tt Fad qguor HEAT arE
(A=) gT ST Anreell Frgial & SIqaTe S SHoil 9d AT T HoiT G2 9768 FISSHhT AT T Bl
T R ST,
(i) e Tgur I a1 (HTH ) A7 975 FiteE AT AT geT a1 S[rus|
(i)  "UF A" 9TEaT ok TATA UL AT AU ST I TET SATUAT
(iv) "9 SATRAAT % THTLT ol " Qeai o ST 9% "1 379, 2022" IFT AT AT A7 T S0,
(3T) TAL TG & T9ATT HAferad Sueree dq:EATTIq haT STUsM, 3rMiq
"< T 9T % (6) § FumfaATete T@ & FEATT WSRO g ATRIA (U T HATd @ FE AT STEF
a9 =T 7 SeF ¥ "Ueid a9 § QI O USRI g S 7 a7 T8 AT AT R ar
START FIAT R
(iii) 3T 9T (6) F TAT, IT UIT TET SATUIT, FATT:
“(6) ToReT T 9T ST |1 BT =T IH ITa Wfie T 0.1 AT Wi T ATe (FTETe) & & § 7O &
FEATAT WSO & o0 IR=ATAT T qTATe AT TTEF 00 ATATT &l ST qohet gl heald (oeqd TTeehaor %
TRTHET | FATT T e T TGO A0 qE (S 1aT) o feen-Faert F aqae o=« & ara-ar ffw
T I ITAT T 70 T qreret AT Fie AT G Aereadret  AqET g 3T ¥ fRertaaer artis
AT & forw uw gfeear o Meifa w00 aRE=ed F arg-ar T@ i AT ed w6l Saal g,
TTEALT TG, ITAse AT, R o q0eh, qTHT il @Uq T RIS § T, TG ST [0 317 giea
TS, SfE 9 IRATAT & Arg-A7e T ofiT O STeq AT SITUAT ST =6 A= TR i i 7
T A AT T ST
uiq o 31 fegaw, 2021 & g 91 0 10 a1 fEe@ @941 % forw 1600 #RTrETe & FF I7 IHF avra<
TATIOT &0dT Tl &7 TRATAT @ qraral a1 el a i 1600 | stters erfud &9qr arer arg f&=ga
AT % o0 =A™ aR=Ted T areral a1 aiet aw MW, JiSET T ararat av el g [iase g 5 fiaw
T N[ g I, TARerT o 9T TUce HIWEwT & 91 AT FI7 ST Feha T 8, 37T et Tguor =y a1
(FTAETET) i Fatera Tsa Jguor =7 a1 (TadETEt)/aguor 1 = | = atafa (FEET)
31 914, 2023 T :

g AN TF AU 96 9TaT Wlie AT HiSET JHA AT TS GEd F "I § e U U9l g€ AT Seh
T AT & STuat 31 f&Eaw, 2021 &7 AT 39F 918, ST Feald TG0 HIA0 Fie (HTHeT) T Fatea
ST TG = A€ (T /g e afata (fHEER) w Fres fi arrg § 3 7gi F saw
TAerTa 3 AT HHTed & fAEor i T=AT 71 00 T wlie A1 31 A7, 2023 T, ST i SR H A
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g A8 T o wrEer i fomaree sema ardia e s9= & o e off qu Frsfie e g aw
ST I TATIAT FE AT A9 FAfdee F2 T Tata T8t &7 Jrus

Ui AT oY & Fwrdefier T g AT =S A 0.1 3/ANEte (THEsey) & [AfHee e 3 aaw, 2009
q IF AT AT FErerga §4= 9% 9] 981 g’

2. 9T, -

(i) 37 927 (1) &, “300 .7 & fiqw” oreai Frosai ¥ ARt & w7 9% “300 f&.#Y. & ¥fegw & fiae
9TS% FHISSH T Ahs T SATU|

(i) 3T =T (8) H, STAAL “qH(cTFH ICATGl F Hod & ATIF oreal & TATH IT “Feald &h Hd (A9HT
(F‘ d'gc’c’ﬂél) memﬁm (dlgwqél) S ia aléﬁe Eﬁﬁﬂﬂ'ﬁ'ﬁ'ﬁa‘%—w W-\’Traﬁ
T ST 6 T FeTRa T 0 I qohiodsh STl i o~ 961 T S0

3.9 TH, -
(i) ST 92T (2) F TATH, IT I TGT SATUIT, AT

“(2) T Saf<RaT IT SYANTHRAT T TSATHIT T THA GTE TATE F HITolw T Aed AT @7 g, 3F o
@ & ITANT 6 I29F | Tgel § gl 77 TS THAT 6 19 FL FT Foh @ dl THA 198 WA i a1 gad
FT AT T F STANT AET X Tohel g oI5 TG AT FHH FTAT HT ITAN F TR T 217

(ii) ST-U9=T (2) F Te=ATq, FeATorerd IT-97 st et AT ST, ST

“(3) for sfxra a7 IUATERAT AFHRTon &, TfQ o T AT IATET & ITTRT oF 3297 & 377 TN
& |1 T8 | IS g §, U Toa A7 arseq A7 [Fes Uer UARE a7 3+ @ LT ScaTal & af=aiarar
% G Alfed [T 737 g aF 35 U foe 1 streew A7 e Uor Uifive a1 o7 1 sremiia Iaaial &

fafamTarstt 1 A FAT O, T, AfS T TG AT ICITET HT START Tgl FT qohe AT HH THAT
H ITIRT HT Tl 217

2. I ATIAAT TSI | THRTT 6l T | Tgq g

[FT. |. T9UHTH - 9/1/2019- TATHUH]
TLIT IT TRATE, FIL A=

feoqur ;. g ATE=ET AT F OIS, FETEIR, 9W-11, @ 3, Iu-ET (i) ', UH 5481(3) @
31 fEmwaw, 2021 % FTeT 7 YeRTiArd fir T

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th December, 2022

S.0. 6169(E).—Whereas, the Government of India, Ministry of Environment, Forest and Climate
Change, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of
the Environment (Protection) Rules, 1986, issued a notification published in the Gazette of India,
Extraordinary, Part Il, Section 3, sub-section (ii) vide S.0.5481(E), dated the 31 December, 2021 (herein
after referred to as the ash utilisation notification);

And whereas, requests have been received from Ministry of Power, thermal power plants and
various stakeholders regarding implementation of provisions of the ash utilisation notification;

And whereas, it is expedient to make amendments to certain provisions of the said notification to
have smooth transitioning in implementation of the ash utilisation notification;
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and
(4) of rule (5) of the Environment (Protection) Rules, 1986, the Central Government hereby makes the
following amendments in the ash utilisation notification namely:-

In the ash utilisation notification,-
(1) in paragraph A,-
(i) in sub-paragraph (4), after the third proviso, the following shall be inserted, namely,-

“Provided also that new thermal power plants commissioned on or after the date of publication of this
notification shall follow the first compliance cycle similar to the compliance cycle specified for thermal
power plants having utilisation per cent. less than 60 per cent. as specified in the table.

Note: The utilisation targets as per the applicable compliance cycle shall commence from 1% April, 2022.”.
(i) in sub- paragraph (5),-

(a) in the opening paragraph, for the words “the date of publication of this notification”, the figures,
letters and word “1* April, 2022” shall be substituted;

(b) in the second proviso, -

(i) after the words “green belt or plantation”, the words, brackets, letters and figure “or solar
power plant or wind power plant as per the guidelines issued by the Central Pollution Control
Board (CPCB) as specified in sub-para (6)” shall be inserted,

(ii) the words, brackets and letters “Central Pollution Control Board (CPCB) or” shall be
deleted,

(iii) for the words “a year”, the words “three years” shall be substituted,

(iv) for the words “the date of publication of this notification”, the figures, letters and word
“1*" April, 2022” shall be substituted.

(c) after the second proviso, the following proviso shall be inserted, namely:

“Provided that ash stored in all ash ponds or dykes other than operational ash pond or dyke
designated for temporary storage of ash as specified in sub-para (6) shall constitute the legacy ash
and either to be reclaimed or stabilised or utilised.”.

(iii) for sub- paragraph (6), the following sub-para shall be substituted, namely,-

“(6) Any new as well as operational thermal power plant may be permitted operational ash pond or dyke for
temporary storage of ash within an area of 0.1 hectare per Mega Watt (MW). Technical specifications of
operational as well as stabilised and reclaimed ash ponds or dykes shall be as per the guidelines of the
Central Pollution Control Board (CPCB) made in consultation with the Central Electricity Authority (CEA)
and these guidelines shall also lay down a procedure for annual certification of the operational as well as
stabilised and reclaimed ash pond or dyke on its safety, environment pollution, available volume, mode of
disposal, water consumption or conservation in disposal, ash water recycling and green belt, etc. and shall
be put in place within three months from the date of publication of this notification:

Provided that up to two operational ash ponds or dykes for thermal power plants commissioned before 31%
December, 2021, having installed capacity less than or equal to 1600 MW, and up to four operational ash
ponds or dykes for thermal power plants having installed capacity more than 1600 MW, having multiple
lagoons, within the specified area from the existing ash ponds or dykes, may be designated with clear
demarcation along with coordinates, and shall inform to Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) by 31st March,
2023:

Provided further that one ash pond or dyke shall be permitted in case of new thermal power plants or
expansion of existing thermal power plants commissioned on or after 31° December, 2021, which shall
inform the details of demarcation along with coordinates to Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) within 3 months
from the date of commissioning of thermal power plant or by 31st March, 2023, whichever is later:
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Provided also that coal and lignite based thermal power plants shall not be allowed to further establish or
designate any new operational ash pond or dyke:

Provided also that specification of 0.1 hectare per Mega Watt (MW) of an operational ash pond or dyke
shall not be applicable for the thermal power plants commissioned before 03 November, 2009.”.

(2) in paragraph B,-

(i) in sub- paragraph (1), for the words, figures and letters “within 300 kms”, the words, figures and letters
“within a radius of 300 kms” shall be substituted,

(i) in sub- paragraph (8), for the words “higher than the price of alternative products”, the words, brackets
and letters “more than the price mentioned in the Schedule of Rates as specified by Central Public Works
Department (CPWD) or concerned Public Works Department (PWD) or price of alternative products, if not
mentioned in the Schedule of Rates.” shall be substituted.

(3) in paragraph -D, -
(i) for sub- paragraph (2), the following sub- paragraph shall be substituted, namely,-

“(2) Persons or user agencies who have been served notice by owner of thermal power plants, if they have
already tied up with other agencies for the purpose of utilisation of ash, shall inform the thermal power
plant accordingly, and if they cannot use any ash or may use reduced quantity.”.

(i) after sub- paragraph (2), the following sub-para shall be inserted, namely,-

“(3) Persons or user agencies who have been served notice by manufacturers of ash bricks or tiles or
sintered ash aggregate or other ash based products, if they have already tied up with other agencies for the
purpose of utilisation of ash based products, shall inform the manufacturer of ash bricks or tiles or sintered
ash aggregate or other ash based products, accordingly, and if they cannot use ash based products, or may
use reduced quantity.”.

2. This notification shall come into force on the date of its publication in the Official Gazette.
[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (ii), dated the 31 December, 2021, vide number S.0.5481 (E), dated the
31" December, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. oy
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No. 9/7/2011-St. Th. (Vol. IV)

Government of India
Ministry of Power

‘F’ Wing, Nirman Bhawan,
New Delhi, 22"February, 2022

To,

i.  CMD/MD of coalllignite based Thermal Power Plants(Central/State/Private)

ii. Principal Secretary (Power/Energy) of All States/UTs
ii.  Chairperson, Central Electricity Authority,

Sub: Supply of Ash to the prospective user agenbies as stipulated in the MoEF&CC
Notification dated 31.12.2021 by the power plants to increase Ash utilization generated by
Thermal Power Plants (TPPs).

Sir,

Ministry of Environment, Forest & Climate Change in super-session of the erstwhile
Ministry of Environment and Forest Notification S.0. 763(E), dated the 14th September 1999
issued under the Environment (Protection) Act, 1986 has now issued a new Notification S.0.
5481(E) dated 31st December. 2021 on ash utilization from coal or lignite based Thermal
- Power Plants.

2. As per the relevant clause B(1) of the said Notification dated 31.12.2021 (copy
attached), thermal power plants may charge for ash cost and transportation, in case the
thermal power plant is able to dispose the ash through other means. The provisions of ash
free of cost and free transportation is to be applicable; only if the thermal power plant serves
a notice on the construction agencies/mine owner for the same.

3. It is pertinent to note that the objective of the Government is to provide affordable
power to consumers. Any Extra costs without making efforts to monetize disposal of ash by
TPPs lead to increase in electricity tariff, which is to be borne by the consumers.

4. Ash is emerging as a valuable commodity and sko giving it free, and also meeting the
transportation costs will lead to malpractices. Therefore, providing such a valuable
commodity through bidding process would help in providing the cheaper power to the
consumers. In order to maintain transparency and to restrict malpractices, competitive
bidding process is the most suitable method to determine the rate of supply of goods and
services. Therefore, it is necessary to streamline the procedure to dispose off the ash by
TPPs in a transparent manner and also to monetize the sale of ash so as to reduce the tariff
burden on the consumers.
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5. In view of above, all coal/lignite based TPPs are hereby advised to provide Ash to the
prospective user agencies for all new commitments for supply of Ash as per following
guidelines which have been framed in accordance with MoEF&CC Notification dated
31.12.2021:- “m

Procedure to be followed to dispose of ash: 3

5.1 The Power plants shall provide ash to user agencies as stipulated in the
MoEF&CC Notification dated 31.12.2021 through a transparent bidding process only.
5.2 If after bidding/ auction. some quantities of ash still remains un-utilized, then
only, as one of the options, it could be considered to be given free of cost on first
come first serve basis, if the-user agency is willing to bear the transportation cost.

5.3 If ash remains un-utilizeﬁ‘jéven after the steps taken in paras 5.1 and 5.2 above,
TPP shall bear the cost of transportation of ash lo be provided free to the eligible
projects/mine owners.

5.4 Even after steps taken-hin Paras 5.1 to 5.3 above, if the ash remains un-utilized,
TPPs shall serve notice on the construction agencies/mine owners located within 300

kms from TPPs to use ash mandatorily in their projects #illing of mine voids.

5.5 The Ash shall be offered to the prospective user agencies as stipulated in the
MoEF&CC Notification dated -31.12.2021 on competing demand basis, i.e. user
agency who offers the hlghe,st prlce and meets the transportation cost will be offered
the ash on priority. This will reduce the tariff of electricity and burden on the
consumers. It will also be in accordance with sound vigilance practices.

5.6 The power plant may\offer Ash subject to their technical restrictions such as
precautions required for Dykq stability and safety etc. The power plants having lower
Ash utilization shall make all efforts to increase its Ash Utilization.

5.7 In case, ash is provided free of cost and free transportation; prospective
consumers shall be obliged'to source the Ash from the nearest TPPs, to reduce the
cost of ash transportation.”If the nearest TPP refuses to do so, the prospective
consumers shall approach Mi'nistry of Power for appropriate directions.

Procedure to be followed for transportation cost to be borne by TPPs:

5.8 The transportation cost wherever required to be borne by the TPPs, shall be
discovered on a competitive bidding process basis only. TPPs shall prepare a panel
of transportation agencies every year based on competitive bidding for transportation
in slabs of 50 Kms, which may be used for the period. The TPPs shall call for bids
well in advance, so that the transportation panel is in place as soon as the previous
panel expires. There should be no gap between the expiry of existing panel and the
finalization of the fresh panel.
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59 TPPs are advised to invite open bids by keeping a lower bid threshold of
minimum 50 tonnes so that even small and medium commercial enterprises can also
take part in the bid process.

6. The Appropriate Commission shall scrutinize any expenses regarding ash utilization
proposed to be passed through in tariff by the Generation Company in accordance with
these guidelines to ensure that the least possible burden is passed on to electricity
consumers and full transparency is ensured by Generating Company as envisaged in these
Guidelines. ’

7. Applicability of this Advisory: This advisory may be followed by every coal or lignite
based TPP (i.e including captive or co-generating stations or both), mentioned at para A(1)
of the MOEF&CC notification dated 31.12.2021. Further, it is clarified that above guidelines
apply prospectively. TPPs are advised to honour their existing commitments of selling/
transportation of fly ash on the basis of rates arrived through a transparent competitive
bidding/ State Schedule of rates only, till the expiry of their existing commitment. For the
remaining quantity and new commitments, both fly ash and pond ash shall invariably be
disposed off through a transparent bid process.

8. This letter supersedes the earlier letters issued in this regard vide File No 9/7/2011-
S.Th (Vol. IV) dated 22.09.2021 and File No 9/7/2011-S.Th(Vol. IV) dated 08.11.2021.

3 .
9. All concerned are requested to take necessary action in this regard.

10. This issues with the approval of Hon'ble Minister for Power, New & Renewable
Energy. '

Enclosed: As above

-

(Aravind Kumar)
Deputy Secretary to the Govt. of India
Tel: 2371 4367
Copy to:

i. Secretary (MoEF&CC), Government of India
ii. Secretary (MoRTH), Government of India
ii. Secretary (MoHUA), Government of India
iv.  All Chief Secretaries of States/ Union Territories
V. Secretary, CERC
vi.  Secretaries of all SERCs/JERCs

Copy for kind information to:

PS to MoP& NRE, PS to MoSP, Sr PPS to Secretary (Power), All Additional
Secretaries/Joint Secretaries/EA/CE(Thermal), Directors/DS, MoP
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F.No. ZIQQS-HSM

Government of India
Ministry of Environment, Forest and Climate Change
Hazardous Substances Management Division

6th Floor, Jal Wing,

Indira Paryavaran Bhawan,
Jorbagh Road,

New Delhi-110 003

Dated: 9 March, 2022

OFFICE ORDER

Sub: Constitution of Fly Ash Management and Utilization Mission for scientific
management and utilization of fly ash-reg.

The Government of India, Ministry of Environment, Forest and Climate
Change had notified the fly ash notification, 1999, which was subsequently amended in 2003,
2009 and 2016. The notification vide S.0. 5481(E) dated 31.12.2021 has superseded the 1999
notification and the subsequent amendments thereof.

2. In pursuance of the Order dated 18.01.2022 of Hon’ble National Green Tribunal (Principal
Bench) in Original Application No. 164 of 2018 in the matter of Ashwani Kumar Dubey v.
Union of India & Ors. (tagged along with other connected matters), the Ministry of Environment,

Forest and Climate Change may hereby constitute the Mission on Fly Ash Management and
Utilisation—

1) Secretary, Ministry of Coal

i1) Secretary, MoEF&CC

iii) Secretary, Ministry of Power

iv) Chief Secretary, State of U.P.

v) Chief Secretary, State of M.P.

vi) Chairman, CPCB

vii)ACSs/PSs, Power, UP and MP
viii) ACSs/PSs Industries, UP and MP
ix) Additional Secretary, HSMD

x) CMDs of all power projects, coal mines other industries in Singrauli and Sonebhadra
industrial regions.

x1)Any other person(s) as nominated
3. The Terms of Reference of the Mission would be as under-

i.  To coordinate and monitor issues relating to handling and disposal of fly ash as well as
all associated issues in light of the Joint Committee's recommendations for all the
Thermal Power Plants and other industries in Singrauli and Sonebhadra industrial
regions.



ii.

iii.

1v.

Vi.

Vil.

Viil.

IX.

Xi.

Xii.

Xiii.

XIV.
XV.

XVI.

To prepare an action plan as per tlggzo mendations of the Joint Committee (as per
Para 15 of the NGT Order dated 18.01.2022).

To prepare resolutions and quarterly progress reports for information of stakeholders and
inhabitants in the Singrauli and Sonebhadra industrial areas.

The Mission will be free to interact with the concerned Government Departments/ Expert
institutions/ individuals/other stakeholders.

The Mission may in its first meeting require voluntary financial contribution by all the
projects in the proportion of the financial capacity of the projects out of CSR funds or
otherwise.

The contribution, along with compensation which may be collected may be credited to a
separate environment restoration account for restoration of environment and relief to the
victims of damage to the environment in such manner as may be found necessary by the
Mission.

Any victim or aggrieved party will be free to approach the Mission for providing such
relief.

The Mission may also consider the safeguards laid down in the Notification dated
31.12.2021, particularly for safety audits of the ash dykes which should be conducted
particularly for structural stability, as far as possible within six months.

The Mission may consider on site and off site crisis management plan with respect to fly
ash ponds and dykes.

The Mission may evolve mechanism for interaction with stakeholders, including
associations of brick kiln owners.

Public health and risk impact assessment in the areas of operation of TPPs and generators
of fly ash may be got conducted.

Guidelines be also issued for siting, design and engineering standards for the location,
disposal. maintenance and regulation of Ash Ponds as breach of a fly ash ponds result in
great disaster.

The Mission may monitor scientific management and utilization of fly ash by power
projects outside Singrauli and Sonebhadra, in coordination with Chief Secretaries of
concerned States and adopting safety measures for ash dykes, installing devices to control
air pollution, (including FGDs, OCEMS) in a time bound manner and restoration of
environment and public health.

The Mission may consider use of beneficiated coal.

The Mission may draw a roadmap for utilization and disposal of entire legacy fly ash for
Singrauli and Sonebhadra industrial areas as well as for all the Power Plants located in
clusters or standalone with tagging the sources to utilize fly ash on voluntary and
compulsion mode for which required mechanism is to be laid down.

The Mission may take up any other matter towards meeting the overall objectives.

3. The Mission is to hold its first meeting within one month to take stock of the situation and to
prepare action plan. Thereafter, it may meet at least once in a month for one year to review the
progress.

4. The resolutions of the Mission and quarterly progress may be placed on the website of
MoEF&CC for information of the stakeholders and inhabitants in the area.

To

Sa%r

Director
satyendra.kumarO7(@nic.in

All Members (As per the list)
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F. No. 09/01/2019-HSMD
Government of India
Ministry of Environment, Forest & Climate Change
(HSM Division)

Indira Paryavaran Bhawan
Jor Bag Road, Aliganj
New Delhi — 110003

Dated: 7t December, 2022

OFFICE MEMORANDUM

Sub.: Minutes of the meeting of Fly Ash Management and Utilization Mission
held on 24.11.2022- reg.

The undersigned is directed to enclose herewith the minutes of the meeting of
“Fly Ash Management and Utilization Mission” held under the Co-Chairpersonship
of Secretary (EF&CC) and Secretary (Power) on 24.11.2022 at 15:00 hrs at Ministry
of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, New Delhi.

2. It is requested, to furnish the action taken report to Central Pollution Control
Board.

This issues with the approval of the Competent Authority

Encl.: As above

Yours sincerely,

(Dr. Saéye ira Kumar)

Director
Ph: 011-20819291
Email: satyendra.kumarO7@nic.in

To:

Secretary, Ministry of Power, New Delhi

Secretary, Ministry of Coal, New Delhi

Chief Secretary, State of U.P.

Chief Secretary, State of M.P.

Chairman, Central Pollution Control Board, New Delhi

Additional Chief Secretary /Principal Secretary, Environment Department,
Government of Uttar Pradesh

Additional Chief Secretary /Principal Secretary, Environment Department,
Government of Madhya Pradesh

Dl D

i
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8. Additional Chief Secretary /Principal Secretary, Department of Power,
Government of Uttar Pradesh
9. Additional Chief Secretary/Principal Secretary, Department of Power,

Government of Madhya Pradesh

10. Additional Chief Secretary /Principal Secretary, Department of Industries,
Government of Uttar Pradesh

11. Additional Chief Secretary /Principal Secretary, Department of Industries,
Government of Madhya Pradesh

12. Chairman, UPPCB, Uttar Pradesh

13. Chairman, MPPCB, Madhya Pradesh

14. District Magistrate, Sonbhadra, U.P. (for stone crushers and all private
mines)

15. District Magistrate, Singrauli, M P. (for stone crushers and all private mines)

16. CMD, NCL

17. CMD, M/s NTPC Limited

18. CMD, M/s Anpara Thermal Power Plant (Power Plant)

19. CMD M/s Anpara 'C' Lanco Anpara Power Pvt. Ltd.

20. CMD, M/s Hindalco Industries Ltd.

21. CMD, M/s Renusagar Thermal Power Plant

22. CMD, M/s UPRVUNL

23. CMD, M/s Grasim Industries Limited, Renukoot, Sonbhadra

24. CMD, M/s Birla Carbon India Pvt. Ltd., Renukoot, Sonbhadra

25. CMD, M/s M.P. Power Generating Co. Ltd., Madhya Pradesh

Copy to:

1. Secretary (EF&CC)
2. PPS to AS (NPG)
3. Guard File
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Minutes of the meeting of Fly Ash Management and Utilization Mission

held on 24.11.2022 at 15:00 hrs

A virtual meeting on ‘Ash Management and Utilization Mission’, in respect to Hon'ble
NGT's Order dated 18.01.2022 in the matter related to the issues of industrial pollution

in Singrauli and Sonbhdara region of M.P. and U.P. respectively, was convened on

24" November, 2022 at 15:00 hrs. The list of participants is annexed at Annexure |.

During the meeting, following deliberations took place:

1.

It was informed that the issues of pollution caused by TPPs and other industries,
stone crushers, transportation and coal mining located in Singrauli district of
M.P. and Sonbhadra district of U.P. have been raised under various cases to

Hon’ble NGT on several instances.

It was shared that a team of MoEF&CC officials, Chairman, CPCB and

representatives of NTPC visited Singrauli region of M.P.

Thereafter, MOEF&CC in its brief presentation (Annexure Il), summarised the
pollution related issues in both the regions, compliance directions given by the
Hon’ble NGT and term of references of the Mission. It also reflected the present
status of implementation of given directions based on the available compliance
report from various stakeholders. The salient points of the presentation are as

under:

The Hon'ble NGT order vide dated 18.01.2022 has emphasized 18
stakeholders from of both the regions to implement the recommendations of
Joint Committee and prepare the action plan and implement it in a time bound

manner.

In compliance with one of the direction of Hon’ble NGT in respect to formulation
of general road map regarding utilization and management of ash generated by
thermal power plants in these two regions as well as across the country,
MoEF&CC has already issued a notification on ash utilization that mandates
100% utilization of ash and various other provisions that may lead to effective

management of ash in scientific manner.
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c. The action points that emanates from the ash utilization notification dated
31.12.2021 are being taken into consideration and would be by expedited by
concerned enforcement agency/ departments.

4. It was shared that the formulation of guidelines for technical specifications of
ash ponds or dykes and procedure for annual certification of the ash pond or
dyke has been initiated by Central Pollution Control Board as mandated under
Para A (6) of ash utilization notification dated 31.12.2021.

5. CMD, NCL informed that for the purpose of mixing at least 25 per cent of ash
on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine, low stripping ratio mines may be put

on trial as there is possibility of mixing of ash with overburden in mine voids.
After deliberations, following decisions were made:

1. Secretariat to be established in CPCB for coordination, monitoring and
supervision of the actions emanating from the deliberations and decisions of
the Fly Ash Supervision and Utilization Mission. (Action: CPCB)

2. For effective prevention, control and abatement of industrial pollution in
Singrauli and Sonbhadra districts, the actions plans prepared based on the
recommendations of the Joint Committee, mentioned out in Para 15 of the
Hon'ble NGT's Order dated 18.01.2022, to be scrupulously implemented in a
time-bound manner as per the action plans at Annexure Ill (Action: CPCB,
State Govts of UP and MP, M/s NTPC Limited (Singrauli) Shakti Nagar
Sonbhadra, M/s NTPC Rihand Super Thermal Power, M/s NTPC Limited
Vindhyachal Super Thermal Power Plant, M/s Anpara Thermal Power
Plant, M/s Obra Thermal Power Station, M/s NCL Bina Project, Bina,
Sonbhadra, M/s NCL Dudhichuwa Project, Sonbhadra, M/s NCL Kakri
Project, Sonbhadra, M/s NCL Khadia Project, Sonbhadra, M/s NCL
Krishna Shila Project, M/s Renusagar Thermal Power Plant, Aluminum
Smelter: M/s HINDALCO Industries Ltd, Renukoot, M/s Grasim Industries
Limited Chemical Division, Renukoot, M/s M.P. Power Generating Co. Ltd.
(MPPGCL), M/s Birla Carbon India Pvt. Ltd., Sonbhadra)
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CPCB and CEA to scrutinize the action plans submitted by the respective
stakeholders as per Point No. 2 above to ensure that the action points have
been prepared as per the recommendations of the Joint Committee as
mentioned out in Para 15 of the Hon'ble NGT's Order dated 18.01.2022. CPCB
to ensure that all the activities are covered and must have specific timelines
(Action: CPCB, CEA)

In order to ensure 100% utilization of ash by lignite and coal based thermal
power plants, effective monitoring and supervision of provisions of Ash
Utilization Notification dated 31.12.2021 (Annexure IV) have to be scrupulously
complied with. Respective stakeholders have been mapped in respect of the
various activities mandated under the notification. CPCB to coordinate with all
the regulatory/enforcing agencies and ensure the compliance of all the activities
in a time bound and on a regular basis (Action: CPCB, CEA, All State Gouvts,

All stakeholders as per Annexure V)

Concerned District Magistrates of Singrauli and Sonbhadra to submit action
plans immediately for effective prevention, control and abatement of pollution
from stone crushers located at their respective districts. Further, the action
plans submitted must be scrupulously implemented in a time bound manner.
(Action: State Govts of U.P. and M.P., District Magistrates — Sonbhara and
Singrauli)

M/s Anpara ‘C’ Lanco to submit action plans based on the recommendations in
para 15 of the Hon'ble NGT's Order dated 18.01.2022 immediately. (Action:
M/s Anpara ‘C’ Lanco, State Govt of UP)

. Secretariat at CPCB to upload the action plans and the progress of the action
plans on the web portal of CPCB by 5" of next month, the link of which may be
placed on MoEFCC as well as the concerned State Government’s and other
stakeholders' websites. CPCB to put in place an IT based tool for updating the
progress in regard to the implementation of action plans by respective
stakeholders as well as in regard to the activities as per Point 4 above. (Action:
CPCB, State Govts of UP and MP, All stakeholders)

Concerned State Governments, the State Environment Departments
and concerned SPCBs to take all measures for the prevention, control and
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abatement of the industrial pollution in Sonbhadra and Singrauli districts to
bring down the pollution levels in these districts. The compliance of the
conditions of CTOs as well as ECs in respect of all the industries, including the
installation and functioning of all pollution control as well as monitoring devices,
must be strictly complied with by all industrial/mining/ quarrying units. These
compliances to be reported to CPCB on a monthly basis through a web portal
that reflects the obligations and compliances as per CTO as well as EC in
respect of all uni.ts (Action: State Governments of U.P. and M.P.)

All the industrial, coal and other mining activities as well as the stone quarrying
and crushing in the districts of Sonbhadra and Singrauli must be carried out in
compliance with the Air Act, Water Act and EP Act. Regular inspections and
audits to be carried out by the concerned SPCBs (Action: State Governments
of U.P. and M.P.)

The respective State Government to receive voluntary fund contributions out of
the CSR funds from companies in respective districts. Concerned State
Government to create a separate account to receive voluntary contributions and
funds for environment restoration and relief. Concerned State Government to
take measures for restoration of environment and provide relief to victims of
damage in a manner as may be found appropriate from these funds. (Action:
State Governments of U.P. and M.P.)

Concerned State Governments to arrange for conducting health and risk impact
assessment studies of operations of TPPs and ash generating industries.
(Action: State Governments of U.P. and M.P.)
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Annexure |
List of Participants

Ms. Leena Nandan, Secretary, EFCC

Shri. Alok Kumar, Secretary, Power

Shri Anandji Prasad, Advisor, MoC

Shri. Naresh Pal Gangwar, Additional Secretary, MOEFCC
Dr. Satyendra Kumar, Director, MOEFCC

Shri N. Subrahmanyam, Scientist D, MOEFCC
Shri. Nazimuddin, Scientist F, CPCB

Shri MVR Reddy, ED, SSEA, NTPC

Managing Director, UPRVUNL

Shri Ajay Kumar Sharma, MS, UPPCB

Dr. Hemant Kumar Sharma, MPPCB, Jabalpur
Shri S C Naik, DGM Operations, NTPC

Shri Bhola Singh, CMD, NCL - SINGRAULI

Shri R N Shukla, Adani

Shri Basuraj Goswami, Executive Director, NTPC
Shri Sitesh Barche, NTPC

Shri R D Patil, CPCB Lucknow

Shri A K Chattopadhyay, NTPC

Shri M. Devaraj, Chairman, UPPCL

Shri Ravindra Raghuvanshi, Birla Carbon

Dr. Bhola Kushwaha, Head, Environment, HPPL
Shri V R Shankar, M/s Hindalco

Shri Vivek Gupta, Aditya Birla

Shri V R Shankar, Aditya Birla

Shri. Harish Duhan, GM (Nigahi), NCL

M/s Sasan Ultra Mega Power Plant

Shri BG Setty, Addl. GM, NTPC

General Manager, Jhingurda Project, NCL

Chief General Manager, M/s Obra Thermal Power Station
Shri Utpal Sarkar, Aditya Birla

Regional Officer, Sonbhadra, UPPCB

Shri M Devaraj, Chairman, UPPCL

Regional Officer, Bhopal, MOEFCC

Regional Officer, Singrauli, MPPCB

Nodal Officer, Environment, Amhohri Project, NCL
Additional Chief Secretary, UP

Shri Dinesh Kumar Meena, NTPC

Shri V Santosh, NTPC

Shri Munish Jain, NTPC

Shri S C Naik, NTPC

Shri Sanjay Singh, Grasim Corporate

Shri Ramesh Babu, NTPC

Shri Anshul Chilbule, MPPCB Bhopal
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52)
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Dushichua Project, NCL

Shri Alan Antony, Deputy Manager, Environment, Bina Project, NCL
Regional Director, CPCB, Bhopal

Shri R B Sindhur, SOM, Nigahi

Shri Gurdeep Singh, NTPC

ATP, Anpara

Shri Ravindra Nath Singh, Director (Thermal)
Shri Jitendra Yadav

Shri Rajiv Kumar, General Manager, NCL Khadia
Shri Manohar Kumar, Rosa Power

Shri Sunil Kumar Meena, Sc-D, CPCB

Additional Chief Secretary, Energy, UP
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Presentation
on
Industrial Pollution in Singrauli and Sonbhadra Districts
&

Effective Utilisation and Management of Fly Ash

't) .
Zects if Swe ¥

HSM Division

Government of India

Ministry of Environment, Forest & Climate Change

24th November, 2022
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Industries and Coal Mines in Singrauli and Sonbhadra

Singrauli District:

I.  TPPs-5 (NTPC Vindhyachal, Sasan UMPP, Jaypee Nigrie, Adani Power (MP) Ltd., and Hindalco
Industries Ltd.)

ii. Coal Mines- 8 (NCL - Jhingurda, Khadia, Block-B, Jayant, Amlohri, Nigahi, Dudhichua, and Bina)
lii.  Stone Crushers
Sonbhadra District:

. TPPs— 9 (NTPC Singrauli, NTPC Rihand, UPRVUNL Anpara A, B & D TPS, Lanco Anpara C TPS,
UPRVUNL Obra TPS, Hindalco Industries Ltd. (Renukoot CPP), Hindalco Industries Ltd.
(Renusagar CPP), UltraTech Cement Ltd. (Dalla Cement CPP),Grasim Industries Ltd. (CPP)

ii. Coal Mines — 5 (NCL - Kakri, Krishnashila, Bina Extn., Dudhichua, Khadia)
. Aluminium Smelter (Hindalco)

Iv. Stone Crushers



Industrial Pollution in Singrauli and Sonbhadra Districts- Background

* Major issues of industrial pollution-
oIndustrial pollution and ash management related issues
. Installation of pollution control as well as monitoring devices
-Discharge of wastewater and ash in Rihand reservoir/water bodies

- Pollution by stone crushers, coal mining and transportation.
« Joint Committee constituted -2018, report submitted-2019.
« Committee gave recommendations in respect of all industries
« Oversight Committee formed to review implementation
« Further, committees comprising of respective DMs constituted for compliance

« Hon’ble NGT vide Order dated 18.01.2022 directed to constitute Fly Ash Management and
Utilization Mission.

« MOEF&CC vide OM dated 09.03.2022 constituted Fly Ash Management and Utilization Mission



Mission -Mandate

* NGT directed the Mission to :-

Coordinate and monitor of ash utilization matters as well as all associated industrial pollution issues in Singrauli and

Sonbhadra region

To take stock of the situation and to prepare action plan in the light of recommendations of Joint Committee in respect of

Singrauli and Sonbhadra

To prepare general road map and monitoring of scientific ash utilisation and management including legacy ash
May review the progress on a monthly basis and may place the quarterly progress on website

May require voluntary financial contributions out of CSR funds from companies

May get separate account for restoration of environment and relief to victims of damage in a manner as may be found

necessary

May consider the safeguards in ash utilisation notification dated 21.12.2021

May interact with stakeholders, including brick manufacturers for fly ash utilisation

May conduct public health and risk impact assessment in areas of operation of TPPs and other generators of ash
May consider use of beneficiated coal

May consider onsite and offsite crisis management plans with regard to ash ponds and dykes



Status of Action Plans

Action plans have been submitted by 15 stakeholders:

 M/s NTPC Limited (Singrauli) Shakti Nagar Sonbhadra,

« M/s NTPC Rihand Super Thermal Power,

 M/s NTPC Limited Vindhyachal Super Thermal Power Plant,
* M/s Anpara Thermal Power Plant

* M/s Obra Thermal Power Station

« M/s NCL Bina Project, Bina, Sonbhadra,

* M/s NCL Dudhichuwa Project, Sonbhadra,

» M/s NCL Kakri Project, Sonbhadra,

 M/s NCL Khadia Project, Sonbhadra,

* M/s NCL Krishna Shila Project,

 M/s Renusagar Thermal Power Plant, Aluminum Smelter:

* M/s HINDALCO Industries Ltd, Renukoot,

* M/s Grasim Industries Limited Chemical Division, Renukoot,
 M/s M.P. Power Generating Co. Ltd. (MPPGCL),

« M/s Birla Carbon India Pvt. Ltd., Sonbhadra.

Action plans from namely, M/s Anpara 'C' Lanco Thermal Power Station, and

Action plans w.r.t. Stone Crushers yet to be submitted by concerned DMs.



Terms of Reference - Recommendations

SI |Action Recommendation
NO.
1 Coordinate and * MPPCB in respect of Singrauli, UPPCB In respect of

monitor ash utilization Sonbhadrato enforce the action plans of industries as

matters as well as all well as relating to stone crushers (submitted by DMs)

associlated Industrial

: : . | CPCB to coordinate overall enforcement of all related
pollution Issues In

: . matt
Singrauli and Sonbhadra ors

region




Terms of Reference - Recommendations

SI |Action Recommendation
NO.

2

To take stock of the l-Action plans from the industries specified at Para 15

. . of NGT w.r.t Joint Committee recommendations
situation and to prepare

received from 15 industries (TPPs, mines, Aluminium
action plan in the light of

Smelters). Action plans yet to be received from:-
recommendations of Joint « M/s Anpara C Lanco Thermal Power Station;
Committee in respect of * Stone crushers in Singrauli and Sonbhadra region.
Singrauli and Sonbhadra 11.UP State Pollution Control Board (with respect to M/s
Anpara C Lanco Thermal Power Station) and
concerned District Magistrates (with respect to stone

crushers) have been requested to obtain action

plans.




Terms of Reference - Recommendations

SINo

Action

Recommendation

3

(@) To prepare general road
map and monitoring of scientific
ash utilisation and management
including legacy ash

(b)

safeguards

May consider the
in ash utilisation

notification dated 21.12.2021

(c)

stakeholders,

May interact with

including brick
ash

manufacturers for

fly

utilisation

i. Ash Utilisation notification mandates 100% utilisation of ash

ii.Different stakeholders/regulators have been given specific mandate as
well as timelines

lii.Detailed status is presented later slides

iv.Technical specifications of ash ponds shall be as per the guidelines of
CPCB made in consultation with CEA

v.Guidelines shall lay down a procedure for annual certification of ash
pond/dyke on its safety, environmental pollution, mode of disposal, water
consumption/conservation in disposal, ash waster recycling and
greenbelt, etc.

vi.CPCB to prepare guidelines immediately.

vii. Implementation Committee has been constituted under Ash Utilisation
notification with concerned stakeholders. Fly ash brick manufacturers

may be interacted.




Terms of Reference - Recommendations

S| Action Recommendation
NO.

4

May review the progress CPCB, State Governments of UP and MP, MPPCB and

on a monthly basis and

may place the quarterly UPPCB to upload the monthly status on website by

progress on website getting the progress of action plans submitted by

industries




Terms of Reference - Recommendations

ﬁll Action Recommendation
0.

(@ May require voluntary jRespective State Governments may be requested to receive

financial contributions out of : : A
voluntary financial contributions from CSR funds of the

CSR funds from companies
companies

(b) May get separate account

_ _ ii.Concerned State Government may get a separate account
for restoration of environment

and relief to victims of damage created to receive voluntary contributions and funds for

in a manner as may be found| environment restoration and relief.
necessary iii.Concerned State Governments to arrange for conducting health

(d) May conduct public health | and risk impact assessment studies of operations of TPPs and

and risk impact assessment in N :
ash generating industries

areas of operation of TPPs and

other generators of ash



Terms of Reference - Recommendations

S| Action Recommendation
NO.

6

May consider use of MOEFCC vide notification dated 21.5.2020
beneficiated coal removed the mandatory use of beneficiated coal
for power plants and mandated to meet the
emission norms and 100% ash utilisation as per

prescribed timelines.




Terms of Reference - Recommendations

EI Action Recommendation
0.

6

May consider onsite i.Concerned DMs to ensure onsite and offsite
and offsite crisis| crisis management plans are in place for ash
management plans with dykes in respective Districts.
regard to ash ponds and

dykes




Provisions of Ash Utilisation Notification and responsibilities of stakeholders

SI Action Status Timeline Enforcement
No. Agency/Dept.
1 Constitution of Committee for to examine and review and|Completed - CPCB
recommend the eco-friendly ways of utilisation of ash, Para A(3)
2 100% Utilisation of current ash by TPPs as per timelines, Para|Ongoing As prescribed |SPCB/PCC
A(4)
3 Guidelines for procedure for annual certification of the ash pond|Ongoing Immediate CPCB and CEA
or dyke on its safety, environmental pollution, available volume,
mode of disposal, water consumption or conservation in
disposal, ash water recycling and greenbelt etc., Para A(6)
4 Loading, unloading, transport, storage and disposal of ash to be|[Ongoing Immediate CPCB and SPCB/PCC
done in an environmentally sound manner by TPPs and all
precautions to prevent air and water pollution to be taken, Para
A7)
5 Installation of dedicated silos by TPPs for storage of dry fly ash|Ongoing Immediate CPCB and SPCB/PCC
for at least sixteen hours of ash, Para A(8)
6 TPPs to provide real time data daily regarding the availability of| To be started |Immediate CPCB and SPC/PCC

ash by providing the link to CPCB's web portal or mobile phone
app, Para A(9)




SI Action Timeline Enforcement
No. S‘%aflgﬁ Agency/Dept.
7 Mandatory utilisation of ash by government,|Ongoing Immediate CPCB and SPCB/PCC
semi-government and private agencies for
construction activities within 300 kms of the
TPPs, Para B(1)
8 Backfilling of ash in mine voids or mixing of| Ongoing Immediate CPCB, SPCB/PCC,
ash with external overburden dumps under DGMS, IBM
EPR by mines located within 300 km radius
of TPPs, Para B(3)
9 Constitution of Committee for identification|Completed - CPCB
of mines for backfilling of mine voids with
ash or mixing of ash with overburden dump,
Para B(5)
10 |Committee to get the updated quarterly|Ongoing Immediate CPCB
reports for identified mines, Para B(5)
11 [(Filing of low lying areas with ash for{Ongoing Immediate CPCB and SPCB/PCC
approved projects in accordance to the
guidelines by CPCB, Para B(6)
12 [SPCB to publish the approved low lying|Ongoing Annual SPCB/PCC

sites, location, area and permitted quantity
annually on its website, Para B(6)
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SI Action Status Timeline Enforcement

No. 314 Agency/Dept.

13 |CPCB to put the guidelines in place for all types of activities|Ongoing Within one year of CPCB
envisaged under the notification, Para B(7) publication of notification

14  |Usage of ash bricks, tiles, sintered ash aggregate or other|Ongoing Immediate CPCB and SPCB/PCC
ash based products by all building construction projects
located within a radius of 300 km from the TPP , provided
these are made available at prices not higher than the price
of alternative products, Para B(8)

15 Issuance of notice to agencies for mandatory utilization of|Ongoing On-need basis Owners of TPPs,
ash & ash-based products, Para D(1) manufacturers of ash

based products

16 Enforcement and monitoring of utilization of ash by TPPs,|Ongoing Quarterly CPCB, SPCB/PCC
Para E(1) and District Magistrate

17 Development of web portal by CPCB for provisions under|Ongoing Immediate CPCB
the notification, Para E(1)

18 |TPPs to upload monthly information regarding ash|Ongoing By 5th of next month CPCB
generation and utilization, Para E(2)(i)

19 [TPPs to upload annual implementation report providing|Yetto start By 30th of April SPCB/PCC
information about compliance of provisions in the
notification, Para E(2)(i)

20 |[Compilation of annual reports submitted by TPPs by CPCB|Yet to start [By 31st of May CPCB, CEA

and CEA, Para E(2)(i)
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S| No. Action Status Timeline Enforcement
Agency/Dept.
21 Constitution of a Committee for monitoring the|Completed |- CPCB
implementation of the provisions of the notification, Para E(3)
22 Meeting of the Committee to review annual implementation|Ongoing Once in six|CPCB
reports, Para E(3) months
23 Committee to hold stakeholder consultation for monitoring of |[Ongoing Once in six|CPCB
ash utilization , Para E(3) months
24 Committee to submit six monthly report to MOEFCC, Para Ongoing Once in six|CPCB
E(3) months
25 Constitution of State Level Committee to resolve disputes|Ongoing Immediate CPCB
between TPPs and users of ash or manufacture of ash based
products, Para E(4)
26 Compliance audit for ash disposal by TPPs and user|Ongoing Annual CPCB, SPCB/PCC
agencies by auditors authorised by CPCB, Para E(5)
27 Audit report to be submitted to CPCB and concerned SPCB,|Yet to start |[By 30th November|CPCB and SPCB/PCC
Para E(5) every year
28 Initiation of action against non-compliant TPPs, Para E(5) Yet to start |Within fifteen days |CPCB, SPCB/PCC

of receipt of audit

report
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Action Plan based on the recommendation of Joint Committee

fugitive emission in ash dyke area

sprinkling have been taken and
fugitive emission is under control in

the dyke area.

Status
. Timelines  for[Enforcement
S| No. |Stakeholders Actions . .
Completed Ongoing Y;;tr?eze Completion Agency/ Dept.
1. M/s NTPC Limited | Take measures to stop the discharge of ash Discharge of ash pond . Augmentation of AWRS capacity - July, 23 MPPCB
(Singrauli) Shakti pond overflow into the Rihand reservoir overflow has been stopped by installing another pump (2000
Nagar Sonbhadra m3/hr. capacity).
Relocation of the OCEMS in order tof OCEMS is working in NTPC OCEMS at Chimney will be - Dec, 26(As per MPPCB
achieve the desired iso-kinetic sampling for Singrauli installed along with FGD FGD Timeline)
particulate matter installation
Installation of third CAAQMS Installed - - - MPPCB
Connection of CAAQMS to the Connected - - - MPPCB
CPCB/SPCB server
Submission of a time-bound action plan for - Action Plan submitted - - MPPCB
100% fly ash utilization
Installation and commissioning of the FGD - Work of absorber and associated - Commissioning MPPCB
system in realization of the revised timeline work is in progress. All three by Dec'26(As
Chimneys construction have been per FGD
completed. Efforts are being made Timeline)
to complete FGD installation.
Treatment of the MSW generated from their - Bio-methanation plant has been - MPPCB
. . . . ) October, 23
residential colony commissioned. Composting pits
with covered shed are being
constructed. Non-biodegradable
waste (plastic waste) is being sent
to registered recycler.
Undertake immediate measures to control - Measures for regular water - - MPPCB
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Status . .
. Timelines  for[Enforcement
SI No. Stakeholders Actions Completed Ongoing Yet to be started |completion  |Agency/ Dept.
2. M/s NTPC Rihand
Super  Thermall connection of CAAQMS to the CPCB/SPCB| Connected to - - - CPCB/UPPCB
Power — (Powerl gopyer CPCB/UPPCB
Plant) server
Submission of a time-bound action plan for - Action Plan Submitted - - CPCB/UPPCB
100% fly ash utilization
Installation and commissioning of the FGD - Civil and mechanical works - Dec'26(As per| CPCB/UPPCB
system in realization of the revised timeline for installation of FGD are FGD Timeline)
in progress in full swing
3. [M/s NTPC Limited
Vindhyachal Super| Submission of a time-bound action plan for - Action Plan submitted - - CPCB/UPPCB
Thermal Power| 100% fly ash utilization
Plant
Explore possibilities for the construction of Ash NA NA NA NA CPCB/UPPCB

mounds and submission of progress from time|
to time




Status
. NAQO Timelines for[Enforcement
S| No |Stakeholders Actions Compded O Ongoing Yetto be |completion  |Agency/ Dept.
started
4. | M/s Installation of sludge drying beds in the existing| Installation of 02 No. Filter Press (of Commissioning of the filter - Nov, 2022 CPCB/UPPC
Renusagar | ETP modern technology sludge drying expected to be completed by B
Thermal beds) has been completed end of November 2022
Power Plant (Commissioning started)
Relocation of the OCEMS in order to achieve| For isokinetic sampling, installed new | Connectivity with CPCB server - Connectivity by| CPCB/UPPCB
the desired iso-kinetic sampling for particulate analyzers for Boiler#6 to #10 to be provided January, 2023
matter
Submission of time bound action plan to relocate| Relocated the existing 01 No. - - - CPCB/UPPC
the existing CAAQMS CAAQMS at lower altitude near Civil B
Office in March 2022. Data is linked
with CPCB/SPCB server.
Completion of installation of another 02 Installed - CPCB/UPPCB
CAAQMS
Connection of CAAQMS to the CPCB/SPCB Connected - - - CPCB/UPPC
server B
Submission of time-bound action plan for 100% - Action plan submitted - - CPCB/UPPCB
fly ash utilization
Installation and commissioning of the FGD - Installation is expected to be - Dec-23 CPCB/UPPC
system in realization of the revised timeline completed by December 2023 B
Adoption of scientific approach for disposal of - Non-biodegradable waste is - - CPCB/UPPCB
MSW being sent to vendors and
Biodegradable waste is being
converted to compost for in-
house utilization
Undertake corrective measures to control the - Waste sprinkling arrangements| - - CPCB/UPPC
fugitive emissions from raw material storage and and rain guns are installed, B
fly ash transportation areas Additional  water  sprinkinlig
system installed
Submission of explanation for dumping the fly] Ash disposed in haphazard manner - - - CPCB/UPPCB

ash in haphazard manner

Undertake immediate action for proper disposal
of fly ash

has been reclaimed and area has
been further cleaned
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_ Status Timelines Enforcement’
SI No. | Stakeholders Actions Complete03|1 9 Ongoing Yet to be started for _|agency/ Dept
Completion '
5 [M/s Northern| Submission of time bound action plan for - Action Plan submitted - - CPCB/UPPC
Coalfields controlling the fire in the coal stock yard B
Limited (NCL — - : : :
. Explore the possibility to monitor the status of| - A log book is being kept in CCTV - - CPCB/UPPC
(NCL Bind i T - .
Project, Bina, fugitive emissions through_ th_e existing CCTV Cor_1tr(_)l Roo_m_ an(_j record fugitive B
network provided for monitoring of production emissions visible in CCTV cameras
Sonbhadra) . : )
activities and corrective action taken on the
report.
Strengthening of the vigilance mechanism to - Compliance of fully tarapualin - - CPCB/UPPC
identify the default transporters and take) covered trucks is being ensured B
stringent action against them
Effective tyre washing facility for transport Tendering process for tyre washing Mar-23 | CPCB/UPPC
vehicles facility has been completed and LOA B
has been issued
Treatment and disposal of MSW generated in - Proper treatment and disposal of - - CPCB/UPPC
the residential colony MSW generated in residential colony B
is ensured.
Submission of time-bound action plan for - - Field study at NCL in Dec, 23 | CPCB/UPPC
compliance with the provision of the one mine related to mine B
Notification of 2009 regarding utilization of 25% Backfilling through Fly
fly ash along with Over Burden (OB) for back- Ash and its
filling the abandoned mine. stability analysis is under
approval stage.
Tentative schedule of
completion is by
December 2023.
Action plan will be
submitted on the basis
of recommendations of
above mentioned study
Take corrective measures so that the site of - This being complied. Trees within the| - - UPPCB

CAAQMS is open from all directions

close vicinity of CAAQMS have been
trimmed to minimize hindrance at the
site.
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—;-2@ Status Timelines Enforcement
SINo. | Stakeholders Actions Complete Ongoing Yet to be ffor __|agency/ Dept
started |Completion gency Pt
6. M/s Northern Continuous operation of ETP is ensured - - CPCB/UPP
Coalfields Regular operations of ETP CB
Limited
(NCL)_ (NCL Utilization of the treated effluent to achieve Treated Effluent from ETP is used in Water - - CPCB/UPP
Dudhichuwa | ;¢ dgischarge sprinkling, Fire fighting and wahsing of HEMM and CB
Project, zero discharge is maintained.
Sonbhadra)
Ensure that no treated/untreated effluent will Water from various sources is pumped to ETP. - - CPCB/UPP
be discharged into the Balia Nalla which Treated Effluent from ETP is being used in water CB
finally meets the Rihand reservoir sprinkling, fire fighting and wahsing of HEMM.
Explore the possibility to monitor the status of CCTV network is utilized for monitoring of fugitive - - CPCB/UPP
fugitive emissions through the existing CCTV, emissions. In case of appearance of fugitive CB
network provided for monitoring of production emissions on CCTV, immediate action is taken.
activities
Strengthen the vigilance mechanism to Only tarapauline covered trucks are allowed . CCTV| - - CPCB/UPP
identify the default transporters and take) has been installed at the exit check post. Security CB
stringent action against them Guards at the check post has been posted at exit
point to ensure the strict compliance.
Effective tire washing facility for transport Proposal of tyre washing facility at Dudhichua - May, 2023| CPCB/UPP
vehicles Project is in final stage of completion. CB
Treatment and disposal of MSW generated in Wet waste is converted to compost and Dry waste | - - CPCB/UPP
the residential colony is handled by Singrauli Municipal Corporation. CB
Submission of time-bound action plan for Field study at NCL in an operational mine related to| - Dec, 2023| CPCB/UPP
compliance with the provision of the mine backfilling through fly ash and its stability CB
Notification of 2009 regarding utilization of analysis is under approval stage. Tentative
25% fly ash along with Over Burden (OB) for schedule of completion is by December 2023.
back-filling the abandoned mine Action plan will be submitted on the basis of
recommendations of above mentioned study.




Sl No. Stakeholder Actions NN 4 Status Timeline | Enforcement
Completed JL T 0Ongoing Yet to be Started Agency/Dept.
Ensure that no treated or untreated Compliance is being ensured. Nos
M/s Northern effluent will be discharged into the| fixed fog cannon is also in process off - May-23 CPCB/
7 lcoalfields Limited Rihand reservoir through the drain being hired. UPPCB
’ (NCL) (NCL  Kakri Entrapment of seepage in the drain] Complied - - - CPCB/
Project, Sonbhadra) at mine water collection sump UPPCB
Strengthening of the vigilance] Complied CPCB/
mechanism to identify the default UPPCB
transporters and take stringent
action against them
Explore the possibility to monitor the - -Monitoring of fugitive emissions| - CPCB/
status of fugitive emissions through inside the mines is being doneg UPPCB
the existing CCTV network provided through CMPDIL each fortnightly,
for  monitoring of  production and report is being communicated
activities. to UPPCB quarterly. CCTV have
been installed only at strategic
positions in mines. Monitoring of
fugitive emissions throughout the
mines through CCTV is not
possible.
Effective tyre washing facility for In progress - May, UPPCB
transport vehicles 2023
Treatment and disposal of MSW, The work has been commenced. - - UPPCB
generated in the residential colony
Submission of time-bound action Field study at NCL in one mine related Dec, CPCB/
plan for compliance with to mine Backfilling through Fly Ash 2023 UPPCB

theprovision of the Notification of
2009 regarding utilization of 25% fly
ash along with Over Burden (OB)
for back-filling the abandoned mine.

and its stability analysis is under
approval stage. Tentative schedule of
completion is by December 2023.
Action plan will be submitted on the
basis of recommendations of above
mentioned study.

Open the site of CAAQMS from all
the direction

Complied
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SI No. Stakeholder Actions Status Timeline | Enforce
ent
Co Ongoing Yet to be
322 Sartec AgencyD
8. M/s Northern| Continuous operations of the ETP | Yes Compliance being ensured - - -
Coalfields
Limited (NCL)
(NCL Khadial Ensure that no treated/untreated] Complied - - - CPCB/
Project, effluent will be discharged in to the UPPCB
Sonbhadra) environment
Regular operation of the waten - Complied. Installation of 3 nos. off - May'2023 | CPCB/
spraying system for effective additional fixed fog cannon in UPPCB
control of fugitive dust emissions progress
Strengthening of the vigilancel CCTV cameras installed. Truck] - - - CPCB/
mechanism to identify the defaul without tarpaulin covering not UPPCB
transporters and take stringent allowed. One register has also
action against them been put at the Exit Gates for
documenting any such violation
and to take action against the
security personnel manning the
exit gates as well as against the
defaulter trucks, if any.
Effective tyre washing facility fon - In progress - May'2023 | CPCB/
transport vehicles UPPCB
Proper treatment and disposal off - In progress - April'2023 | CPCB/
MSW generated in the residential UPPCB
colony
Submission of time-bound action - Field study at NCL in one ming| - Dec'2023 | CPCB/
plan for compliance with the related to mine Backfilling through UPPCB
provision of the Notification oOf Fly Ash and its
2009 regarding utilization of 25% stability analysis is under approval
fly ash along with Over Burden stage. Action plan will be submitted
(OB) for back-filling the abandoned on the basis of recommendationg
mine of above mentioned study.
Ensure that the site of CAAQMS is Complied - - - CPCB/
open from all the direction UPPCB




SI No. Stakeholder Actions Status Timeline | Enforce
: ent
0032131 Ongoing Ysettatr?e?je Ag ig fy D
8. M/s Northern| Continuous operations of the ETP | Yes Compliance being ensured - - -
Coalfields
Limited (NCL)
(NCL Khadial Ensure that no treated/untreated] Complied - - - CPCB/
Project, effluent will be discharged in to the UPPCB
Sonbhadra) environment
Regular operation of the waten - Complied. Installation of 3 nos. off - May'2023 | CPCB/
spraying system for effective additional fixed fog cannon in UPPCB
control of fugitive dust emissions progress
Strengthening of the vigilancel CCTV cameras installed. Truck] - - - CPCB/
mechanism to identify the defaul without tarpaulin covering not UPPCB
transporters and take stringent allowed. One register has also
action against them been put at the Exit Gates for
documenting any such violation
and to take action against the
security personnel manning the
exit gates as well as against the
defaulter trucks, if any.
Effective tyre washing facility fon - In progress - May'2023 | CPCB/
transport vehicles UPPCB
Proper treatment and disposal off - In progress - April'2023 | CPCB/
MSW generated in the residential UPPCB
colony
Submission of time-bound action - Field study at NCL in one ming| - Dec'2023 | CPCB/
plan for compliance with the related to mine Backfilling through UPPCB
provision of the Notification oOf Fly Ash and its
2009 regarding utilization of 25% stability analysis is under approval
fly ash along with Over Burden stage. Action plan will be submitted
(OB) for back-filling the abandoned on the basis of recommendationg
mine of above mentioned study.
Ensure that the site of CAAQMS is Complied - - - CPCB/
open from all the direction UPPCB




Sl | Stakeholder Actions Status Timeline| Enforcement
No. Completed Ong9ina Yet to be started Agency/Dept.
9. | M/s Northern| Explore the possibility to] 62 CCTVs installed af - VLT - - CPCB/
Coalfields monitor the status of| different points in the UPPCB
Limited fugitive emissions| mine. Monitoring of
(NCL) (NCL| through the existing| fugitive emissions is
Krishna Shilal CCTV network provided| being done regularly]
Project) for monitoring off from field and GM
production activities. office.
Strengthening of the The Transportation| - - - CPCB/
vigilance mechanism tol agencies have been UPPCB
identify  the  defaulf instructed. Strict]
transporters and takel action are being taken
stringent action against| against the uncovered
them trucks if found.
Effective tyre washing| - In progress. Tyre washing| - 31.03. CPCB/
facility for transport facility  to be  jointly] 2023 UPPCB
vehicles developed for Bina and
Krishnashila projects.
Proper treatment and| - The proposal for propern - 30.06. CPCB/
disposal of MSW, treatment and disposal oOf 2023 UPPCB
generated in  their MSW generated in the
residential colony residential colony is under
tendering process.
Submission of the timeq{ - For utilization of fly ash, NCL had provided one| Dec-23 | CPCB/
bound action plan for pit of abandoned/closed Gorbi Mine to NTPC+ UPPCB

compliance with the
provision of the
Notification of 2009

regarding utilization of
25% fly ash along with
Over Burden (OB) forn
back-filling the
abandoned mine.

Vindhyachal (VSTPP). MoU between NCL and
NTPC-VSTPS has been done on 3rd Jan,
2019. Approx. 30 to 40 Million tons of fly ash
will be accommodated in to this mine void.

Field study at NCL in one mine related to mineg
Backfilling through Fly Ash and its stability
analysis is under approval stage. Tentative
schedule of completion is by December 2023.
Action plan will be submitted on the basis of

recommendations of above mentioned study.
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SI No. Stakeholder Actions Status Timeline| Enforcement
Com Ongoing Yet to be Agency/Dept.
?2(5 started
10. Aluminum Smelter:| Take corrective measures to] ZLD status achieved. Process - - - UPPCB
M/s HINDALCOQ| achieve the ZLD Water Recycling Plant (PWRP) has
Industries Ltd, been installed.
Renukoot, Ensure environment friendly] ZLD status achieved. Process| - - CPCB/
Sonbhadra disposal for the hugel Water Recycling Plant (PWRP) has UPPCB
quantity of bottom ash| been installed.
stored in open inside the
plant premises
Proper treatment and - Collected non-biodegradable - - CPCB/
disposal of the MSW waste is segregated for UPPCB
further disposal through re-
processors/recyclers.
Biodegradable  waste s
converted into vermicompost
for inhouse utilization in our
horticultural activities.
Procurement of equipment’s
for segregation of collected
waste category wise is in
progress. Installation of new|
machines requisite civil and
electrical job is in progress
Undertake corrective] Dust Extraction & Dust Suppression| - - CPCB/
measures to control thel System is installed at coal UPPCB

fugitive emission effectively

discharge point and conveyors.
Rain guns in yard periphery used
for controlling dust in coal storage
area. Stacker mouths discharge are
mounted with water sprinklers in all
the crushers in coal handling plant
area.
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S| No. Stakeholder Actions Status Timeline [ Enforcement
326 Completed Ongoing Yet to be Agency/Dept.
started
11. M/s  Grasim Industries| Submission of the clarification| Action plan not required. Unit i NA CPCB/ UPPCB
Limited Chemical| regarding the discharge of chemicallyy ZLD. Already installed ETP, RO,
Division, Renukoot,| contaminated effluent into the drain MEE and STP and achieved Zero
Sonbhadra Liquid Discharge since 2017.

Intimation to the Board about
installation and commissioning of
ZLD is done vide our letter No.
GIL/ENV/17-18/204 dated
17.11.2017.

Ensure environment friendly disposal
of all the brine sludge stored in open

pit

Fully complied. At present no legacy
brine sludge is stored inside the
plant premises.

CPCB/ UPPCB

Completion of the remediation
activities in the time bound manner of
the area wherein the ash has been
dumped

Complied. Process of reclamation
has already been successfully
completed.

CPCB/ UPPCB

Preparation and execution of an action|
plan to shift the mercury bearing bring|
sludge and the muck contaminated
with chlorinated chemicals from the)
factory premises to the TSDF in
consultation with the UPPCB

*Matter sub-judiced before Hon’ble
Apex Court.

*On the basis of the Report of
NEERI, Hon’ble Supreme Court has
pleased to grant a stay against the
NGT proceeding vide order dated

04.11.20109.

In the interest of justice, it would be
advisable to keep this issue in
abeyance, till issue is disposed of
by the Hon'ble Apex Court,
Intimation through e-mail dated
14.11.2022 along with and Hard
Copy, has been sent to MoEFCC.

CPCB/ UPPCB
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SI No. | Stakeholder Actions Status Timeline | Enforcement
Completaz 7 Ongoing Yet to be Agency/
started Dept.
12. M.P. Power| To check the strength of the] Ash dykes are proper & scientifically] - - CPCB/
Generating | bunds created around the|l designed and present status is good for| MPPCB
Co. Ltd.| dykes/low lying areas quarterly] technical soundness, structural
(MPPGCL) [ and one time especially before| strength, stability, safety and s
the on-set of the monsoon| structurally sustainable and safe for
through expert agencies off adequacy for handling of fly ash
repute and to submit Action| generated from TPSs.
Taken Reports to regional
offices of MPPCB, CPCB & Advised to monitor the performance off
MoOEF&CC periodically. the dyke using geotechnical
instrumentation.
Report submitted to MPPCB vide no.
2235 dated: 10/12/2019. To comply with
NGT order dated: 18/01/2022.
To obtain prior permission from| The condition is regularly prescribed by| - -- Timeline for CPCB/
MPPCB before any disposal off MPPCB during the renewal of Consent ash MPPCB
fly ash / bottom ash in the low] to Operate (CTO) every year and same utilization
lying areas and ensure| is being complied by the thermal power 31.03.2023
disposal as per the CPCB| stations of MPPGCL as and when
guideline. required. Action plan for fly ash
utilization has been submitted
13. |M/s Birla] Strict vigilance on the ared| - The company has - CPCB/
Carbon India] from where the effluent was installed ETP & STP| UPPCB
Pvt. Ltd.,| earlier reaching outside the for treating effluent and
Renukoot, plant boundary sewage and achieved
Sonbhadra Zero liquid discharge

since 2011.
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S| | Stakeholder Actions Status Timeline|] Enforcemeng
No. Completed Ongoing Yet to be started Agency/ Dept.
14.1 Mis Obral Undertake action to trap thel Ash dyke has been raised and ther€328 - - -
Thermal continuous flow of ash slurry from| is no overflow of water carrying ash
Power powerhouse and ash pond overflow] into river Renu. AWRS has been
Station water carrying ash into the river Renu | made functional for recycling of ash
(Power water. CPCB/UPPCB
Plant) Restoration of the river bed areas on - Restoration of river bed area is unden - Jun-23
which a huge deposition of ash is progress and 7800 Cum ash has been
visible in time-bound manner removed. Remaining quantity shall be
done by June-2023.
Treatment of the industrial effluent, - ETP & STP are operational. No effluent is - -
untreated effluent not to be discharged being discharged into river Renu. CPCB/UPPCB
into the river Renu
Installation of an effluent collection and| A dedicated sump and sump pump - - -
conveyance system for ETP & STP house for all effluent collection hag
been completed and functional since CPCB/UPPCB
April-2022.
Connection of CAAQMS to the Already connected. Data is available - - -
CPCB/SPCB server on CPCB/SPCB server.
Submission of time-bound action plan - Action plan submitted. - - CPCB/UPPCB
for 100% fly ash utilization
Installation and commissioning of the) - - Due to space constraint forl -
FGD system in realization of thel installation of wet FGD
revised timeline system, Dry Sorbent Injection
FGD was approved. Further CPCB/UPPCB
tendering is under progress.
Adoption of scientific approach for - Door to Door collection of waste is being - April, 23
treatment and disposal of MSW done and segregated as Dry and Wet CPCB/UPPCB
waste. Tender for treatment and disposal
of MSW will be floated by 5.12.2022.
Installation of flow meters fon - Flow meter supplied and installation shall - Dec., 22
measuring amount of ash slurry be done by 20.12.2022.
discharged and water recycled through CPCB/UPPCB
AWRS
Installation of flow meters fon - Flow meter supplied and installation shall - Dec., 22
measuring the amount of wastewater be done by 20.12.2022. CPCB/UPPCB
treated through the ETP and STP
Fixing the personal responsibility off Responsibility of three officers of - -
the officers seating at managementl Chief Engineer level been fixed and
CPCB/UPPCB

level for causing environmental

damage.

disciplinary proceedings have been

initiated.




Sl Stakeholder Actions Status Timeline| EnforcemenPf
No. Completed A A AONgoing Yet to be started Agency/ Dept.
15. | M/s Anpargd Installation of flow meters - Flow metgl¥1#5¥ken installed in Units B & D - Jan-23 | UPPCB
Thermal to measure the amount of and their commissioning will be completed
Power Plant| ash slurry discharged into by 15.12.2022. Commissioning in Unit A
(Power the ash pond and the shall be completed by January-2023.
Plant) amount of water recovered
and recycled
Entrapment of wastewater - Installation of ETP for Anpara A & B is in - Jul-23 UPPCB/CPC
discharge containing ash progress and is likely to be completed by B
into the Rihand reservoir July-2023. Entrapment of waste water
through the drain at power discharge is included in the scope of ETP|
house area contract.
Submission of explanation Anpara A & B are more than 25 years old and - - UPPCB/CPCB
for not achieving ZLD in there was no provision of ETP & STP. STP|
ETP & STP has been installed. Installation of ETP for
Units A & B is in progress and will be
completed by July-2023.
Submission of a time- - STP has been installed. Installation of ETP Jul-23 UPPCB/CPC
bound action plan fon for Units A & B is in progress and will be B
achieving ZLD completed by July-2023.
Removal of deposited flyy 33000 Cum of fly ash - - - UPPCB/CPCB
ash on the surface of the] deposited on the surface of
Rihand reservoir in time{ the reservoir has been
bound manner removed.
Submission of time-bound - Action plan has been submitted. - - UPPCB/CPC
action plan for 100% fly B
ash utilization
Provision to prevent thel Raising of the ash dyke done. - - -
surface runoff water from| There is no surface runoff
the  surrounding areal water coming inside the ash
reaching the ash dyke dyke (except rain water oOf
Morcha Nala).
Installation and - - Installation of FGD in Unit D underni  Dec, UPPCB
commissioning of the FGD progress and is likely to bel 2023
system in realization of the completed by Dec 2023,

revised timeline

Retendering was done and the
latest bid was rejected as it was
106% higher than the estimate. Next

bid will be floated by 30.11.2022.
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331 Annexure Il
Action Plans based on the recommendations of the Joint Committee
Status . _ Enforcement
S| Stakeholders Actions ) Tlmellnes_ for Agency/
No. Completed Ongoing Yet to be started | Completion Dept.
M/s NTPC |Take measures to stop the[Discharge of ashlAugmentation of AWRS capacity by - July, 23 MPPCB
Limited discharge of ash pond pond overflow hasjinstalling another pump (2000
(Singrauli) |overflow into the Rihand|been stopped. m3/hr. capacity).
Shakti reservoir
Nagar Relocation of the OCEMS in|OCEMS is workinglOCEMS at Chimney will be installed - Dec, 26(As perl MPPCB
Sonbhadra |order to achieve the desired|in NTPC Singrauli. [along with FGD installation. FGD Timeline)
iso-kinetic ~ sampling  for|
particulate matter
Installation of third CAAQMS| Installed - - - MPPCB
Connection of CAAQMS to| Connected - - - MPPCB
the CPCB/SPCB server
Submission of a time-bound - Action Plan submitted - - MPPCB
action plan for 100% fly ash
utilization
Installation and - \Work of absorber and associated - Commissioningl MPPCB
commissioning of the FGD work is in progress. All three by Dec'26(As
system in realization of the Chimneys construction have been per FGD
revised timeline completed. Efforts are being made| Timeline)
to complete FGD installation.
Treatment of the MSW - Bio-methanation plant has been - October, 23 MPPCB
generated from their commissioned. Composting pits
residential colony with covered shed are being
constructed. Non-biodegradable
waste (plastic waste) is being sent to
registered recycler.
Undertake immediate - Measures for regular  water - - MPPCB

measures to control fugitive
emission in ash dyke area

sprinkling have been taken and
fugitive emission is under control in

the dyke area.
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and submission of progress
from time to time

Status
NSol. Stakeholders Actions Completed Ongoing Yet to be T(I:rgr‘i;or}g:;ﬂr Enforcement Agency/ Dept.
started
2. |M/s NTPC Connection of CAAQMS to the| Connected - - CPCB/UPPCB
Rihand Super | CPCB/SPCB server CPCB/UPPCB -
Thermal server
Power (Power
Plant) Submission of a time-bound|- Action Plan| - - CPCB/UPPCB
action plan for 100% fly ash Submitted
utilization
Installation and commissioning| - Civil and mechanicall - Dec'26(As | CPCB/UPPCB
of the FGD system in realization works for installation per FGD
of the revised timeline of FGD are in Timeline)
progress in full swing
3. |M/s NTPC Submission of a time-bound|- Action Plan| - - CPCB/UPPCB
Limited action plan for 100% fly ash submitted
Vindhyachal | utilization
Super
Thermal Explore possibilities for thel NA NA NA NA CPCB/UPPCB
Power Plant |construction of Ash mounds
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is being
compost
utilization

for

converted

to
in-house

Sl : 333 Stas Timelines for| Enforcement
No. |Stakeholders Actions Completed Ongoing Yet to be [ completion | Agency/ Dept.
started
4. |Mls Installation of sludge drying| Installation of 02 No. Filterf Commissioning of the filter| - Nov, 2022 CPCB/UPPCB
Renusagar |beds in the existing ETP Press (of modern| expected to be completed
Thermal technology sludge drying| by end of November 2022
Power Plant beds) has been completed
(Commissioning started)
Relocation of the OCEMS in[ For isokinetic sampling,| Connectivity with CPCB|- Connectivity | CPCB/UPPCB
order to achieve the desired|installed new analyzers for| server to be provided by January,
iso-kinetic  sampling  for| Boiler#6 to #10 2023
particulate matter
Submission of time bound| Relocated the existing 01f- - - CPCB/UPPCB
action plan to relocate the]No. CAAQMS at lower
existing CAAQMS altitude near Civil Office in
March 2022. Data is linked
with CPCB/SPCB server.
Completion of installation of| Installed - CPCB/UPPCB
another 02 CAAQMS
Connection of CAAQMS to|l Connected - - - CPCB/UPPCB
the CPCB/SPCB server
Submission of time-bound| - Action plan submitted - - CPCB/UPPCB
action plan for 100% fly ash
utilization
Installation and| - Installation is expected tof - Dec-23 CPCB/UPPCB
commissioning of the FGD be completed by
system in realization of the December 2023
revised timeline
Adoption of scientific] - Non-biodegradable waste|- - CPCB/UPPCB
approach for disposal of is being sent to vendors
MSW and Biodegradable waste
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Undertake corrective] - 334 Waste sprinklingf - CPCB/UPPCB
measures to control the arrangements and rain

fugitive emissions from raw, guns are installed.

material storage and fly ash Additional water sprinkinlig

transportation areas system installed

Submission of explanation| Ash disposed in haphazard| - - CPCB/UPPCB

for dumping the fly ash in
haphazard manner

Undertake immediate action
for proper disposal of fly ash

manner has been reclaimed
and area has been further
cleaned
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Y35 status imeli Enforcement
NSOI. Stakeholders Actions Completed |~ — — Ongoing Yet to be started ngﬂg}g:;ar Agency/ Dept.
5. | M/s Northern [Submission of time bound - Action Plan submitted - - CPCB/UPPCB
Coalfields action plan for controlling the
Limited (NCL) |fire in the coal stock yard
(NCL Bina |Explore the possibility to|- A log book is being kept in| - - CPCB/UPPCB
Project, Bina, [ monitor the status of fugitive CCTV Control Room and
Sonbhadra) |emissions through the record fugitive emissions
existing CCTV network visible in CCTV cameras
provided for monitoring off and corrective action taken
production activities on the report.
Strengthening of the| - Compliance of fully| - - CPCB/UPPCB
vigilance mechanism to tarapualin covered trucks
identify the default is being ensured
transporters and take
stringent  action against
them
Effective  tyre  washing Tendering process for tyre Mar-23 CPCB/UPPCB
facility for transport vehicles washing facility has been
completed and LOA has
been issued
Treatment and disposal off- Proper treatment and|- - CPCB/UPPCB
MSW generated in the disposal of MSW
residential colony generated in residential

colony is ensured.
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Submission of time-bound
action plan for compliance
with the provision of the
Notification of 2009
regarding utilization of 25%
fly ash along with Over
Burden (OB) for back-filling
the abandoned mine.

336

Field study at NCL|
in one mine related
to mine Backfilling
through Fly Ash
and its
stability analysis is
under approval
stage. Tentative
schedule of
completion is by
December  2023.
Action plan will be
submitted on the
basis of
recommendations
of above mentioned
study

Dec, 23

CPCB/UPPCB

Take corrective measures
so that the site of CAAQMS
is open from all directions

This being complied. Trees
within the close vicinity of
CAAQMS have been
trimmed  to minimize
hindrance at the site.

UPPCB
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227 Status Timelines |Enforcement
NSOI Stakeholders Actions Completed |~ — ° Ongoing Yet to be for Agency/
: started [Completion Dept.
6. | M/s Northern [ Regular operations of ETP - Continuous operation of ETP is ensured - - CPCB/
Coalfields UPPCB
Limited (NCL) Utilization of the treated effluent toj - Treated Effluent from ETP is used in Water| - - CPCB/
('\_'CL achieve zero discharge sprinkling, Fire fighting and wahsing of UPPCB
Dudhichuwa HEMM and zero discharge is maintained.
Project, Ensure that no treated/untreated| - Water from various sources is pumped to| - - CPCB/
Sonbhadra) effluent will be discharged into the ETP. Treated Effluent from ETP is being UPPCB
Balia Nalla which finally meets the used in water sprinkling, fire fighting and
Rihand reservoir wahsing of HEMM.
Explore the possibility to monitor] - CCTV network is utilized for monitoring of| - - CPCB/
the status of fugitive emissions fugitive emissions. In case of appearance off UPPCB
through the existing CCTV| fugitive emissions on CCTV, immediate
network provided for monitoring of action is taken.
production activities
Strengthen the vigilance| - Only tarapauline covered trucks are allowed.| - - CPCB/
mechanism to identify the default CCTV has been installed at the exit check UPPCB
transporters and take stringent post. Security Guards at the check post has
action against them been posted at exit point to ensure the strict
compliance.
Effective tire washing facility for| - Proposal of tyre washing facility at| - May, 2023 | CPCB/
transport vehicles Dudhichua Project is in final stage of UPPCB
completion.
Treatment and disposal of MSW| - Wet waste is converted to compost and Dry] - - CPCB/
generated in the residential colony waste is handled by Singrauli Municipal UPPCB
Corporation.
Submission of time-bound action| - Field study at NCL in an operational mineg| - Dec, 2023 |CPCB/
plan for compliance with the related to mine backfilling through fly ash and UPPCB

provision of the Notification of
2009 regarding utilization of 25%
fly ash along with Over Burden
(OB) for back-filling the

abandoned mine

its stability analysis is under approval stage.
Tentative schedule of completion is by
December 2023. Action plan will be
submitted on the basis of recommendations

of above mentioned study.
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Sl | Stakeholder Actions Status Timeline |Enforcement
No. Completed Ongoing Yet to be Started Agency/Dept.
7. | M/s Northern | Ensure that no treated or] - Compliance is being ensured,| - May-23 CPCB/
Coalfields |untreated effluent will be Nos fixed fog cannon is also in UPPCB
Limited (NCL) | discharged into the Rihand process of being hired.
(NCL Kakri |reservoir through the drain
Project, Entrapment of seepage in| Complied | - - - CPCB/
Sonbhadra) [the drain at mine water UPPCB
collection sump
Strengthening  of  the] Complied CcPCB/
vigilance mechanism to UPPCB
identify the default
transporters and take
stringent action against
them
Explore the possibility to| - - -Monitoring  of  fugitive| - CcPCB/
monitor the status of emissions inside the mines UPPCB
fugitive emissions through is being done through
the existing CCTV network| CMPDIL each fortnightly,
provided for monitoring of] and report is being
production activities. communicated to UPPCB
guarterly. CCTV have been
installed only at strategic
positions in mines.
Monitoring of fugitive
emissions throughout the
mines through CCTV is not
possible.
Effective tyre washing| - In progress - May, 2023 | UPPCB
facility for transport
vehicles
Treatment and disposal off - The work has been commenced.| - - UPPCB

MSW generated in the

residential colony
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Submission of time-bound
action plan for compliance
with theprovision of the
Notification of 2009
regarding utilization of 25%
fly ash along with Over|
Burden (OB) for back-filling
the abandoned mine.

Field stu@B&L in one mine
related YO ine  Backfilling

through Fly Ash and its stability]
analysis is under approval stage.
Tentative schedule of completion
is by December 2023. Action plan
will be submitted on the basis of
recommendations of above
mentioned study.

Dec, 2023

CPCB/
UPPCB

Open the site of CAAQMS
from all the direction

Complied
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Sl | Stakeholder Actions 340 Status Timeline Enforcement
No. _ Agency/Dept.
Completed Ongoing Yet to be
Started
8. | M/s Northern | Continuous operations of the ETP Yes Compliance  being - -
Coalfields ensured
Limited (NCL)|Ensure that no treated/untreated Complied - - CPCB/
(NCL Khadia | effluent will be discharged in to the UPPCB
Project, environment
Sonbhadra) [Regular operation of the water- Complied. Installation| - May'2023 CPCB/
spraying system for effective control of 3 nos. of additional UPPCB
of fugitive dust emissions fixed fog cannon in
progress
Strengthening of the vigilancel CCTV cameras| - - CPCB/
mechanism to identify the defaultinstalled. Truck without UPPCB
transporters and take stringent action| tarpaulin covering not
against them allowed. One register
has also been put at
the Exit Gates for
documenting any such
violation and to take
action against the
security personnel
manning the exit gates
as well as against the
defaulter trucks, if any.
Effective tyre washing facility for|- In progress May'2023 CPCB/
transport vehicles UPPCB
Proper treatment and disposal off- In progress April'’2023 CPCB/
MSW generated in the residential UPPCB
colony
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Submission of time-bound action plan
for compliance with the provision off
the Notification of 2009 regarding
utilization of 25% fly ash along with
Over Burden (OB) for back-filling the|
abandoned mine

341

Field study at NCL in
one mine related to
mine Backfilling
through Fly Ash and
its

stability analysis is
under approval
stage. Action plan will
be submitted on the
basis of
recommendations off
above mentioned
study.

Dec'2023

CPCB/
UPPCB

Ensure that the site of CAAQMS is
open from all the direction

Complied

CPCB/
UPPCB
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SI | Stakeholder Actions 2AA ) Status Timeline| Enforcement
No. Completed ~ "™ngoing Yet to be started Agency/Dept.
9. | M/s Northern | Explore the| 62 CCTVs installed af - - CPCB/
Coalfields possibility to monitor different points in the| UPPCB
Limited (NCL) | the status of fugitive| Mine. Monitoring  of
(NC_:L Kri;hna emissions  through fugitive emissions s
Shila Project) the existing CCTV being glone regularly
. from field and GM
network provided for| ...
o office.
monitoring of
production activities.
Strengthening of the|l The Transportation| - - CcPCB/
vigilance mechanism| agencies have been UPPCB
to identify the defaulf instructed. Strict action
transporters and take| are being taken against
stringent action| the uncovered trucks ff
against them found.
Effective tyre washing| - In  progress. Tyre 31.03. |CPCB/
facility for transporf washing facility to be 2023 UPPCB
vehicles jointly developed for
Bina and
Krishnashila
projects.
Proper treatment and| - The proposal for 30.06. |CPCB/
disposal of MSW proper treatment 2023 UPPCB
generated in their and disposal of
residential colony MSW generated in
the residential
colony is under

tendering process.
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Submission of the
time-bound action
plan for compliance
with the provision of
the Notification off
2009 regarding
utilization of 25% fly
ash along with Over
Burden (OB) for back-
filling the abandoned
mine.

343

For utilization of fly ash, NCL
had provided one pit off
abandoned/closed Gorbi
Mine to NTPC-Vindhyachal
(VSTPP). MoU between NCL
and NTPC-VSTPS has been
done on 3rd Jan, 2019.
Approx. 30 to 40 Million tons
of fly ash will be
accommodated in to this mine
void.

Field study at NCL in one
mine related to mine
Backfilling through Fly Ash
and its stability analysis is
under approval stage.
Tentative schedule off
completion is by December|
2023. Action plan will be
submitted on the basis of
recommendations of above
mentioned study.

Dec-23

CPCB/
UPPCB
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S| [Stakeholder Actions tus Timeline [Enforcement
No. Completed Ongoing Yet to be Agency/Dept.
started
10.| Aluminum | Take corrective| ZLD status achieved.| - UPPCB
Smelter: | measures to achieve| Process Water Recycling
M/s the ZLD Plant (PWRP) has been
HINDALCO installed.
Industries | Ensure environment{ZLD  status  achieved.|- CPCB/
Ltd, friendly disposal forl Process Water Recycling UPPCB
Renukoot, |the huge quantity of Plant (PWRP) has been
Sonbhadra | pottom ash stored in| installed.
open inside the plant
premises
Proper treatment - Collected non-biodegradable waste is CPCB/
and disposal of the segregated for further disposal UPPCB
MSW through re-processors/recyclers.
Biodegradable waste is converted into
vermicompost for inhouse utilization in
our horticultural activities.
Procurement of equipment's for|
segregation of collected waste
category wise is in progress.
Installation of new machines requisite
civil and electrical job is in progress
Undertake corrective| Dust  Extraction & Dust| - CPCB/
measures to controll Suppression  System s UPPCB

the fugitive emission
effectively

installed at coal discharge
point and conveyors. Rain
guns in yard periphery used
for controlling dust in coal
storage area. Stacker mouths
discharge are mounted with
water sprinklers in all the
crushers in coal handling

plant area.
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Sl Stakeholder Actions Status Timelinel Enforcement
No. Completed Ongoing|Yet to be Agency/Dept.
started
11.| M/s Grasim Submission of the clarification| Action plan not required. Unit is ZLD. NA CPCB/ UPPCB
Industries regarding the discharge of|Already installed ETP, RO, MEE and|- -

Limited Chemical| chemically contaminated effluent STP and achieved Zero Liquid
Division, into the drain Discharge since 2017. Intimation to the
Renukoot, Board about installation and
Sonbhadra commissioning of ZLD is done vide our

letter No. GIL/ENV/17-18/204 dated
17.11.2017.

Ensure environment friendly
disposal of all the brine sludge
stored in open pit

Fully complied. At present no legacy
brine sludge is stored inside the plant
premises.

CPCB/ UPPCB

Completion of the remediation
activities in the time bound
manner of the area wherein the
ash has been dumped

Complied. Process of reclamation has
already been successfully completed.

CPCB/ UPPCB

Preparation and execution of an
action plan to shift the mercury
bearing brine sludge and the
muck contaminated with
chlorinated chemicals from the
factory premises to the TSDF in
consultation with the UPPCB

» Matter sub-judiced before Hon’ble
Apex Court.

* On the basis of the Report off
NEERI, Hon’ble Supreme Court has
pleased to grant a stay against the
NGT proceeding vide order dated
04.11.20109.

In the interest of justice, it would be
advisable to keep this issue in
abeyance, till issue is disposed of byj
the Hon’ble Apex Court.
Intimation through e-mail dated
14.11.2022 along with and Hard

Copy, has been sent to MoEFCC.

CPCB/
UPPCB
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Sl

No.

Stakeholder

Actions

Status

Completed

Ongoing

Yet to be
started

Timeline

Enforcement

Agency/ Dept.

12.

M.P. Power
Generating
Co. Ltd.
(MPPGCL)

To check the strength
of the bunds created
around the dykes/low
lying areas quarterly|
and one time
especially before the
on-set of the monsoon
through expert
agencies of repute
and to submit Action
Taken Reports to
regional offices of
MPPCB, CPCB &
MoEF&CC

periodically.

Ash dykes are proper &
scientifically designed and present
status is good for technical
soundness, structural strength,
stability, safety and is structurally|
sustainable and safe for adequacy
for handling of fly ash generated
from TPSs.

Advised to monitor the)
performance of the dyke using
geotechnical instrumentation.
Report submitted to MPPCB vide
no. 2235 dated: 10/12/2019. To
comply with NGT order dated:
18/01/2022.

CPCB/ MPPCB

To obtain prior
permission from
MPPCB before any
disposal of fly ash |/
bottom ash in the low|
lying areas and ensure|
disposal as per the
CPCB guideline.

The condition is regularly,
prescribed by MPPCB during the
renewal of Consent to Operate
(CTO) every year and same is
being complied by the thermal
power stations of MPPGCL as and
when required. Action plan for fly|
ash utilization has been submitted

Timeline
for ash
utilization
31.03.20
23

CPCB/ MPPCB

13.

M/s Birla
Carbon India
Pvt. Ltd.,
Renukoot,
Sonbhadra

Strict vigilance on the
area from where the|
effluent was earlier
reaching outside the
plant boundary

The company has
installed ETP & STP
for treating effluent
and sewage and
achieved Zero liquid
discharge since

2011.

CPCB/ UPPCB
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S| | Stakeholder Actions Status Timelingl Enforcement
No. Completed Ongoing Yet to be started Agency/ Dept.
14.| MI/s Obra |Undertake action to trap| Ash dyke has been| - - -

Thermal the continuous flow off raised and there is no

Power Station
(Power Plant)

ash slurry from

overflow of water

powerhouse and ash|carrying ash into river CPCB/UPPCB
pond overflow water|Renu. AWRS has been
carrying ash into thelmade functional for
river Renu recycling of ash water.
Restoration of the river| - Restoration of river bed| - Jun-23
bed areas on which & area is under progress
huge deposition of ash is and 7800 Cum ash has
visible in time-bound been removed. CPCB/UPPCB
manner Remaining guantity
shall be done by June-
2023.

Treatment of the| - ETP & STP are - -
industrial effluent, operational. No effluent]
untreated effluent not to| is being discharged into CPCB/UPPCB
be discharged into the river Renu.
river Renu
Installation of an effluentf A dedicated sump and| - - -
collection and| sump pump house for all
conveyance system for| effluent collection has CPCB/UPPCB
ETP & STP been completed and

functional since April-

2022.
Connection of CAAQMS| Already connected. Data| - - -
to the CPCB/SPCB]is available on CPCB/UPPCB
server CPCB/SPCB server.
Submission of time- - Action plan submitted. | - -
bound action plan for CPCB/UPPCB

100% fly ash utilization
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Installation and
commissioning of the
FGD system in

realization of the revised

43

Due to space
constraint for
installation of wet
FGD system, Dry

o - CPCB/UPPCB
timeline Sorbent Injection
FGD was approved.
Further tendering is
under progress.
Adoption of scientific| - Door to Door collection| - April, 23
approach for treatment of waste is being done
and disposal of MSW and segregated as Dry]
and Wet waste. Tender, CPCB/UPPCB
for treatment and
disposal of MSW will be
floated by 5.12.2022.
Installation  of  flow - Flow meter supplied| - Dec., 22
meters for measuring and installation shall be
amount of ash slurry done by 20.12.2022. CPCB/UPPCB
discharged and water|
recycled through AWRS
Installation  of  flow - Flow meter supplied| - Dec., 22
meters for measuring and installation shall be
the amount of done by 20.12.2022. CPCB/UPPCRB
wastewater treated
through the ETP and
STP
Fixing the personall Responsibility of three|- -
responsibility of the| officers of Chief
officers  seating at Engineer Iev_el_ peen CPCB/UPPCB
management level for|fixed and disciplinary

causing environmental
damage.

proceedings have been
initiated.
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Sl | Stakeholder Actions Status Timeline| Enforcement
No. Completed Ongoing Yet to be started Agency/ Dept.
15.| M/s Anpara |[Installation of flow| - Flow meter has been Jan-23 [UPPCB
Thermal meters to measure the installed in Units B & D and
Power Plant [amount of ash slurry] their commissioning will be
(Power Plant)| discharged into the ash completed by 15.12.2022.
pond and the amount Commissioning in Unit A
of water recovered and shall be completed by
recycled January-2023.
Entrapment of| - Installation of ETP for Jul-23 | UPPCB/CPCB
wastewater discharge Anpara A & B is in
containing ash into the progress and is likely to be
Rihand reservoir, completed by July-2023.
through the drain at Entrapment of waste water
power house area discharge is included in the
scope of ETP contract.
Submission of Anpara A & B are more - UPPCB/CPCB
explanation for not than 25 years old and there
achieving ZLD in ETP was no provision of ETP &
& STP STP. STP has been
installed. Installation of
ETP for Units A & B is in
progress and will be
completed by July-2023.
Submission of a time-{ - STP has been installed. Jul-23 UPPCB/CPCB
bound action plan for Installation of ETP for Units
achieving ZLD A & B is in progress and
will be completed by July-
2023.
Removal of deposited| 33000 Cum of fly| - - UPPCB/CPCB

fly ash on the surface
of the Rihand reservaoir,
in time-bound manner

ash deposited on
the surface of the
reservoir has|
been removed.
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Submission of time-
bound action plan for
100% fly ash utilization

Acti
sub

5)@\ has been
ted.

UPPCB/CPCB

Provision to prevent
the surface  runoff
water from the
surrounding areal
reaching the ash dyke

Raising of the ash
dyke done. There
is no surface
runoff water
coming inside the
ash dyke (except
rain  water  Off
Morcha Nala).

Installation and
commissioning of the
FGD system in
realization of the
revised timeline

Installation of FGD in Unit
D under progress and is
likely to be completed by
Dec 2023. Retendering
was done and the latest
bid was rejected as it was
106% higher than the
estimate. Next bid will be

floated by 30.11.2022.

Dec,
2023

UPPCB
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Annexure IV

Sl

No.

Action

Status

Timeline

Enforcement
Agency/Dept.

Constitution of Committee for to
examine and review and recommend
the eco-friendly ways of utilisation of
ash, Para A(3)

Completed

CPCB

100% Utilisation of current ash by
thermal power plants as per timelines,
Para A(4)

Ongoing

As
prescribed

SPCB/PCC

Guidelines for procedure for annual
certification of the ash pond or dyke on
its safety, environmental pollution,
available volume, mode of disposal,
water consumption or conservation in
disposal, ash water recycling and
greenbelt etc., Para A(6)

Ongoing

Immediate

CPCB and CEA

Loading, unloading, transport, storage
and disposal of ash to be done in an
environmentally sound manner by
thermal power plants and all
precautions to prevent air and water
pollution to be taken and status to be
reported to concerned SPCB/PCC,
Para A(7)

Ongoing

Immediate

CPCB and
SPCB/PCC

Installation of dedicated silos by TPPs
for storage of dry fly ash for at least
sixteen hours of ash based on installed
capacity and report to concerned
SPCB/PCC, inspection to be done by
CPCB/SPCB/PCC from time to time,
Para A(8)

Ongoing

Immediate

CPCB and
SPCB/PCC

Thermal power plants to provide real
time data daily regarding the availability
of ash by providing the link to CPCB's
web portal or mobile phone app, Para
A(9)

To be
started

Immediate

CPCB and
SPC/PCC

Mandatory utilisation of ash by
government, semi-government and
private agencies for construction
activities within 300 kms of the thermal
power plants, Para B(1)

Ongoing

Immediate

CPCB and
SPCB/PCC
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8 Backfiling of ash in mine voids or|Ongoing Immediate CPCB,
mixing of ash with external overburden SPCB/PCC,
dumps under EPR by mines located DGMS, IBM
within 300 km radius of thermal power
plants, Para B(3)

9 Constitution of  Committee  for | Completed | - CPCB
identification of mines for backfilling of
mine voids with ash or mixing of ash
with overburden dump, Para B(5)

10 |Committee to get the updated quarterly | Ongoing Immediate CPCB
reports for identified mines, Para B(5)

11 |Filling of low lying areas with ash for | Ongoing Immediate CPCB and
approved projects with prior permission SPCB/PCC
of SPCB in accordance to the
guidelines by CPCB, Para B(6)

12 |SPCB/PCC to publish the approved low | Ongoing [ Annual SPCB/PCC
lying sites, location, area and permitted
quantity annually on its website, Para
B(6)

13 | CPCB to put the guidelines in place for | Ongoing | Within one CPCB
all types of activities envisaged under year of
the notification Para B(7) publication of

notification

14 | Usage of ash bricks, tiles, sintered ash | Ongoing Immediate CPCB and
aggregate or other ash based products SPCB/PCC
by all building construction projects
located within a radius of 300 km from
the thermal power plant , provided
these are made available at prices not
higher than the price of alternative
products, Para B(8)

15 |lIssuance of notice to agencies for|Ongoing |On-need Owners of TPPs,
mandatory utilization of ash & ash- basis manufacturers of
based products, Para D(1) ash based

products

16 |Enforcement and monitoring of | Ongoing Quarterly CPCB,
utilization of ash by TPPs, Para E(1) SPCB/PCC and

District
Magistrate
17 | Development of web portal by CPCB | Ongoing Immediate CPCB

for provisions under the notification,
Para E(1)
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18 |Thermal power plants to upload|Ongoing By 5th of CPCB
monthly information regarding ash next month
generation and utilisation, Para E(2)(i)

19 | Thermal power plants to upload annual | Yet to start | By 30th of | SPCB/PCC
implementation report providing April
information about compliance of
provisions in the notification, Para
E(2)()

20 |Compilation of annual reports|Yetto start|By 31st of|CPCB, CEA
submitted by thermal power plants by May
CPCB and CEA, Para E(2)(i)

21 |Constitution of a Committee for|Completed |- CPCB
monitoring the implementation of the
provisions of the notification, Para E(3)

22 [Meeting of the Committee to review [Ongoing [Once in six|CPCB
annual implementation reports, Para months
E(3)

23 [Committee to hold stakeholder [Ongoing [Once in six|CPCB
consultation for monitoring of ash months
utilization , Para E(3)

24 | Committee to submit six monthly report [ Ongoing [Once in six|CPCB
to MoEFCC, Para E(3) months

25 [ Constitution of State Level Committee [ Ongoing Immediate CPCB
to resolve disputes between TPPs and
users of ash or manufacture of ash
based products, Para E(4)

26 |Compliance audit for ash disposal by [Ongoing [Annual CPCB,
thermal power plants and user SPCB/PCC
agencies by auditors authorised by
CPCB, Para E(5)

27 | Audit report to be submitted to CPCB | Yet to start | By 30th | CPCB and
and concerned SPCB, Para E(5) November SPCB/PCC

every year

28 [Initiation of action against non-|Yet to start [ Within fifteen | CPCB,
compliant thermal power plants, Para days of | SPCB/PCC

E(5)

receipt of
audit report
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F. No. 11/3/2018- HSMD
Government of India
Ministry of Environment, Forest & Climate Change
(HSM Division)

Indira Paryavaran Bhawan
Jor Bag Road, Aliganj
New Delhi — 110003

Dated: 9th March, 2023

OFFICE MEMORANDUM

Sub.: Minutes of the second meeting of ‘Fly Ash Management and Utilization
Mission’ held on 31.01.2023- reg.

The undersigned is directed to enclose herewith the minutes of the second
meeting of “Fly Ash Management and Utilization Mission” held under the
Chairpersonship of Secretary (EF&CC) on 31.01.2023 at 12:00 hrs at Ministry of
Environment, Forest and Climate Change, Indira Paryavaran Bhawan, New Delhi.

2. It is requested to furnish the action taken report to Central Pollution Control
Board.

This issues with the approval of the Competent Authority:

Encl.: As above

Yours sincerely,

(Dr. Saty¢ndra Kumar)

Director

. Ph: 011-20819291

Email: satyendra.kumarO7@nic.in

‘Tox

Secretary, Ministry of Power, New Delhi

Secretary, Ministry of Coal, New Delhi

Chief Secretary, State of U.P.

Chief Secretary, State of M.P.

Chairman, Central Pollution Control Board, New Delhi

Additional Chief Secretary /Principal Secretary, Environment Department,
Government of Uttar Pradesh

7. Additional Chief Secretary /Principal Secretary, Environment Department,
Government of Madhya Pradesh

O o e 08 R B
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8. Additional Chief Secretary /Principal Secretary, Department of Power,
Government of Uttar Pradesh
9. Additional Chief Secretary/Principal Secretary, Department of Power,

Government of Madhya Pradesh

10. Additional Chief Secretary /Principal Secretary, Department of Industries,
Government of Uttar Pradesh

11. Additional Chief Secretary /Principal Secretary, Department of Industries,
Government of Madhya Pradesh

12. Chairman, UPPCB, Uttar Pradesh

13. Chairman, MPPCB, Madhya Pradesh

14. District Magistrate, Sonbhadra, U.P. (for stone crushers and all private
mines)

15. District Magistrate, Singrauli, M.P. (for stone crushers and all private mines)

16. CMD, NCL

17. CMD, M/s NTPC Limited

18. CMD, M/s Anpara Thermal Power Plant (Power Plant)

19. CMD M/s Anpara 'C' Lanco Anpara Power Pvt. Ltd.

20. CMD, M/s Hindalco Industries Ltd.

21. CMD, M/s Renusagar Thermal Power Plant

22. CMD, M /s UPRVUNL

23. CMD, M /s Grasim Industries Limited, Renukoot, Sonbhadra

24. CMD, M /s Birla Carbon India Pvt. Ltd., Renukoot, Sonbhadra

25. CMD, M/s M.P. Power Generating Co. Ltd., Madhya Pradesh

Copy to:

1. PPS to Secretary (EF&CC)
2. PPS to AS (NPG)
3. Guard File
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Minutes of the meeting of Fly Ash Management and Utilization Mission

held on 31.01.2023 at 12:00 hrs

The second meeting on ‘Ash Management and Utilization Mission’ was convened on

318t January, 2023 at 12:00 hrs for the issues related with industrial pollution in

Singrauli and Sonbhdara region of M.P. and U.P. respectively. The list of participants

is annexed at Annexure |.

(1) During the meeting, following discussions were held:

1. The first meeting of the Mission was held on 24" November, 2022 to address

the pollution related issues in Singrauli, M.P. and Sonbhdara, M.P. During the

meeting, several directions were given by the Mission including timely

submission and implementation of the action plan by concerned stakeholders.

2. Based on the recommendations of the Mission in the last meeting, a Secretariat

has been established at CPCB for coordination, monitoring, supervision and

implementation of activities pertaining to decisions made by the Mission from

time to time. CPCB presented the status of activities undertaken as below:

A web page - "Fly Ash Management and Utilization" — to place relevant
information in public domain was created on 13.12.2022.

Action plans submitted by power plants, coal mines and industries in
Singrauli and Sonbhadra Action Plan have been shared with Oversight

Committees members for MP and UP for review and scrutiny.

Action plans of power plants and coal mines in Singrauli and Sonbhadra
and the latest report of the Oversight Committees for MP and UP (District
Magistrate, concerned officers of CPCB RD and State Pollution Control
Board) have been scrutinized and common action points were
formulated and shared with power plants and coal mines. Updated status
of compliance of power plants and coal mines on common action points
have been obtained. The same has been shared with State Pollution
Control Board, respective Oversight Committees for quarterly verification

and furnishing the status to Mission Secretariat.
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The updated status of compliance of action plans for power plants and

coal mines and industries have been obtained.

Action Plans for stone crushers have been submitted by M.P. State

Government.

Action plans are yet to be received from individual stone crushers from

State Government of U.P in respect of Sonbhadra district.

Draft guidelines for ash ponds/dykes have been prepared by CEA in
consultation with CPCB. In view of the recent amendment notification of
Ash Utilisation Notification, 2021, the guidelines are under modification
to incorporate the provisions of latest amendments on use of reclaimed

ash ponds for setting up of solar and wind energy plants.

Oversight Committees for U.P. and M.P. comprising representatives of
CPCB, SPCB and DM of concerned States, have submitted the first

quarterly report on compliance verification.

An account ‘Voluntary Contribution Fund for Environmental Restoration
& Relief’ has been opened jointly by Government of M.P. and MPPCB.

The account is yet to be opened by Government of U.P.

Report w.r.t. public health and risk impact assessment is submitted by
Government of M.P. However, Govt. of UP is yet to submit the report in
this regard.

. It was observed that no participation from UP Govt was there.

. Several power plants/industries raised concerns regarding disposal of fly ash

particularly in respect to the non-availability of mines for backfilling or mixing of

ash with external overburden dumps.

. M/o Coal has so far identified 32 abandoned coal mines along with availability

of volumes for backfilling ash by Thermal Power Plants. Nearly half of these

mines have been allocated to TPPs for initiating backfilling of ash.

. It was highlighted that a Committee under the chairmanship of Chairman,
CPCB with representatives from M/o Coal, M/o Mines, M/o Power, DGMS and

IBM has been constituted under Ash Utilisation Notification, 2021 for
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identification of mines for backfilling of mine voids with ash/ mixing of ash with
overburden dump including examination of safety, feasibility (not economic
feasibility) and aspects of environmental contamination. The committee shall

update the list of such mines once in quarter.

It was informed that Reliance Sasan Thermal Power Plant with their captive
coal mine has completed the study carried out by CIMFR which provided
favourable recommendations for mixing of ash with overburden in operational
mine. Trials for mixing of overburden and fly ash were completed and DGMS
permission was also granted. The activity of mixing of ash with the overburden

dump will start soon in Sasan captive coal mine.

NCL informed that IIT BHU conducted a study for one of its operational mine
and the study found that it is not safe for backfilling with ash. However, Sasan
case study was presented by MP Pollution Control Board to NCL and
concerned District Magistrate to take up similar studies for backfilling of ash in

mine voids.

Hindalco Industries informed that they require an abandoned or working mine
for disposal of red mud and boiler ash. Studies found that red mud has alkaline

in nature and is suitable for backfilling in acidic mines.

Gorbi abandoned mine of M/s NCL was allotted to NTPC and UPRVUNL
(Anpara TPP) for backfilling of ash in mine voids. NTPC has started backfilling
of ash in Gorbi mines whereas, UPRVUNL is yet to start such activity. So far,

0.3 million m?3 of ash has been disposed in Gorbi mine.

MPPCB has raised concerns of pollution generated from transportation of fly
ash from Anpara TPP (UPRVUNL) to Gorbi mine for backfilling of mine voids.

The ash utilization percentages of various thermal power plants for FY 2021-

22 are presented as below:

i.  Nigrie, JP Associates- 89.6%
ii. Rihand, NTPC-59.3%
iii.  Singrauli, NTPC- 57.5%
iv.  Vindhyachal, NTPC- 53%
v. Sasan, RPL-52.3%
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vi. Mahan, Essar Power- 25.5%
vii.  Anpara C, Lanco- 12.8%
viii.  Obra B, UPVUNL-5.5%
ix. Anpara A, B & D, UPVUNL-2.6%

13. Ash Utilisation Notification, 2021 mandates all Thermal Power Plants achieve
100% utilization of current ash within 3-5 year compliance cycle as applicable
based on the utilisation levels in the FY 2021-22.

14. 1t was also mentioned that major pollution in Singrauli region of M.P. is
predominantly caused by the dust generated due to coal transportation from
mines to TPPs, loading and unloading activities of coal near railway sidings.

15. It was mentioned that skill training was provided to SHGs for promoting small
scale clay brick manufacturers to switch over to ash based brick units in Madhya
Pradesh.

16. It was mentioned that Ash Utilisation Notification, 2021 mandates all building
construction agencies within 300 km radius of TPPs to use ash based
products/bricks which requires to be implemented by State Pollution Control

Board and District Magistrate.

(2) The following decisions were made during the meeting:

1. Government of U.P. to submit Action Plans regarding stone crushers in
Sonbhadra District and the implementation report on the compliance of the
conditions of CTOs as well as ECs in respect of all the industries.

(Action: Env. Dept, Government of U.P.)

2. Government of U.P. to create a separate account to receive voluntary
contributions and funds for environment restoration and relief. State
Government to take measures for restoration of environment and provide relief
to victims of damage in a manner as may be found appropriate from these

funds.

(Action: Env Dept., Government of U.P.)



360

. Concerned State Governments to arrange for conducting health and risk impact
assessment studies of operations of TPPs and ash generating industries, and
share the report with CPCB.

(Action: State Governments of U.P. and M.P.)

. Oversight Committees comprising CPCB, concerned SPCB and respective
DMs shall carry out continued verification of the implementation of action plans
by industries in Singrauli & Sonbhadra, and furnish the status report once in

quarter.

(Action: Oversight Committees of U.P. and M.P.)

. Northern Coalfields Ltd. (NCL) to conduct feasibility study in excavated portions
of all its operational mines as well as abandoned mines, along with availability
of volume for backfilling of ash in mine voids or mixing of ash with external
Overburden dumps. A template comprising details of all the mines may be

formulated and a report in this regard may be submitted.

(Action: Ministry of Coal)

. Ministry of Coal and Ministry of Mines to take effective steps for identification of
more mines and make them available to coal and lignite based thermal power
plants for backfilling and mixing of ash with external overburden dumps, in line
with the Ash Utilisation Notification, 2021.

(Action: M/o Coal & M/o Mines)

. Director General, DGMS may be co-opted as member of the Mission.

(Action: MOEFCC)

. Committee under the chairpersonship of Chairman, CPCB may convene a
meeting for identification of mines as well as for the development of SOP for
making operational/abandoned mines available to the TPPs with M/o Coal,
NCL, DGMS, NTPC, Anpara-UPRVUNL and other stakeholders, and prepare
the plan for studies(mine-wise/region wise or as deemed fit) regarding

availability of mines with timelines along with parallel steps for the necessary
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approvals( as that of DGMS), for backfilling of ash and mixing of ash with OB

in Singrauli and Sonbhadra region.

(Action: CPCB)

All thermal power plants shall scrupulously implement the action plans to
achieve 100% ash utilization as per the compliance cycle prescribed under the
Ash Utilisation Notification, 2021.

(Action: All TPPs in Singrauli and Sonbhadra region)

Action plans of thermal power plants shall also include status of annual safety
certification of ash dykes and measures taken to prevent breaches, designation

of officer responsible in this regard.

(Action: All TPPs)

Anpara TPP, UPRVUNL shall submit the time bound action plan for 100%
utilization of ash vis-a-vis present utilization rates, backfilling of ash in Gorbi
mines along with the concerns of MPPCB regarding pollution from

transportation, and other plans for achieving 100% utilization of ash.

(Action: Govt of U.P., UPRVUNL)

Draft guidelines for technical specifications and annual certification of ash

ponds/dykes may be finalised.

(Action: CPCB and CEA)

A meeting with Ministry of Coal, NCL, NTPC, Indian Railways, other TPPs,
owners of private railway siding may be convened to identify mitigation
measures for prevention, control and abatement of dust pollution predominantly
caused by mining activities and transportation of coal in Singrauli region and
furnish a detailed report. Accountability of pollution generated from coal
transportation, loading and unloading activities may be fixed on TPPs, coal

mines and railway siding (private or public) based on the jurisdiction of activities.

(Action: MPPCB and UPPCB)
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14. Skilling and outreach programmes may be conducted on similar lines of training
of SHGs by MPPCB for promoting switch over to ash based brick/product

manufacturing.

(Action: MP and UP Govt.)

15. Enforcement measures regarding mandatory use of ash based products/bricks
by all building construction agencies within 300 km radius of TPPs prescribed
under Ash Utilisation Notification, 2021, shall be implemented to promote ash

based product manufacturing.
(Action: UPPCB, MPPCB and concerned District Magistrates)
16.NHAI may be requested to utilize the ash for the road construction project.
(Action: MOEFCCQC)

17.As informed, studies found that red mud has alkaline in nature and is suitable
for backfilling in acidic mines. ldentification of an abandoned or working mine

for disposal of red mud and boiler ash may be undertaken, if feasible.
(Action: CPCB)

18. Effective implementation of the mandate of100% utilisation of ash by TPPs
across the country must be ensured. In this regard, the compliance matrix
shared along with the minutes of the first meeting must be implemented in a

time bound manner and on a regular basis.

(Action: CPCB, CEA, All State Govts (having TPPs), All stakeholders as per

Compliance Matrix)

115



363

Annexure |

List of Participants

Smt. Leena Nandan, Secretary, EFCC

Shri. Alok Kumar, Secretary, Power

Shri Tanmay Kumar, Chairman, CPCB

Shri Naresh Pal Gangwar, Additional Secretary, MOEFCC
Shri Anandji Prasad, Advisor, MoC

Dr. Satyendra Kumar, Director, MOEFCC

Shri Nazimuddin, Scientist F, CPCB

Shri N. Subrahmanyam, Scientist D, MOEFCC

Shri Chandra Mohan Thakur, MS, MPPCB

10. Shri Gurdeep Singh, CMD, NTPC

11.Shri Ramesh Babu, Director (Operations), NTPC

12.Shri MVR Reddy, ED, SSEA, NTPC

13.Shri S.K. Takhele, CGM (SEA), NTPC

14.Shri Chetan Awsathi, STA to ED (SSEA), NTPC

15. Shri Gaurav Gahlot. Scientist C, CPCB

16.Shri Durga Nand Jha, JRF, CPCB

17.RO, MPPCB, Singrauli

18.Shri Hemant K. Sharma, Director (Environment), MPPCB
19.Shri R.K. Gupta, Superintending Engineer, MPPCB
20.Shri Gulshan Raj, CE, CD, CEA

21.Shri Amit Kumar, Director, CD, CEA

22.Shri Madan Gupta, COO, Jaiprakash Power Ventures Ltd.
23.Shri M.K.V. Ramanrao, CTO, Jaiprakash Power Ventures Ltd.
24. Shri Jitendra Malik, Director, NCL

25.Shri H.B. Shinde, CM (Environment), NCL, Singrauli

26. Shri Shripal Bhatt, DGM (Civil), NOIDA

27.Dr. Avinash Tripathi, Officer on Special Duty, NOIDA
28.Shri Wasim Ahmed, Senior DGM, Lanco Anpara Power Ltd.
29. Shri Arun Tholia, ED(Commercial), Lanco Anpara Power Ltd.
30.Shri Rajeev Tyagi, P.G.M, UPSIDA

31.Shri Santosh Kumar, DGM, NTPC
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32.Shri Guru Prasad, MD, UPRVUNL

33.Shri S.K. Dutta, Director (Project), UPRVUNL

34.Shri Vipul N. Rajyaguru, GM, Grasim Industries

35.Dr. Vijay Yadav, AGM (Environment), Grasim Industries Ltd., Renukoot
36.Shri Sayed M Islam, Manager (EHS), Birla Carbon

37.Shri V R Shankar, President, Aditya Birla

38.Smt. Vaishali Surawar, Hindalco

39. Shri Jitendra Prasad, Add. Vice President, Sasan Power Ltd.
40. Shri Sanjay Singh, Grasim Industries

41.Shri R.N. Shukla, GM (Environment), APL

42.Shri Rohit Kumar

43.Shri Utpal Sarkar

44, Shri Ashwani Tyagi

45.Shri V R Shankar
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F.No. 11/3/2018- HSMD
Government of India
Ministry of Environment, Forest & Climate Change
(HSM Division)

Indira Paryavaran Bhawan
Jor Bag Road, Aliganj
New Delhi - 110003

Dated: 8th June, 2023

OFFICE MEMORANDUM

Sub.: Minutes of the third meeting of ‘Fly Ash Management and Utilization
Mission’ held on 01.05.2023 - reg.

The undersigned is directed to enclose herewith the minutes of the third
meeting of “Fly Ash Management and Utilization Mission” held under the
Chairpersonship of Secretary (EF&CC) on 01.05.2023 at 11:00 hrs at Ministry of
Environment, Forest and Climate Change, Indira Paryavaran Bhawan, New Delhi.

2. It is requested to furnish the action taken report to Central Pollution Control
Board.

This issues with the approval of the Competent Authority

Encl.: as above

Yours sincerely,

(Dr. Satmﬁ;{ﬁ;ar)

Director
Ph: 011-20819291
Email: satyendra.kumarO7@nic.in

To:

Secretary (Coal), Ministry of Coal, New Delhi
Secretary (Power), Ministry of Power, New Delhi
Secretary (Mines), Ministry of Mines, New Delhi
Chief Secretary, State of Uttar Pradesh

Chief Secretary, State of Madhya Pradesh
Chairman, CPCB, New Delhi

Additional Chief Secretary/Principal Secretary, Energy, Government of Uttar
Pradesh

s O L
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Additional Chief Secretary/Principal Secretary, Energy, Government of
Madhya Pradesh

Additional Chief Secretary/Principal Secretary, Industnes Government of
Uttar Pradesh

Additional Chief Secretary/Principal Secretary, Industries, Government of
Madhya Pradesh

Director General, Directorate General of Mines Safety, Jharkhand

Additional Chief Secretary/Principal Secretary, Environment Department,
Government of Madhya Pradesh

Additional Chief Secretary/Principal Secretary, Environment Department,
Government of Uttar Pradesh

Chairman, UPPCB, Uttar Pradesh

Chairman, MPPCB, Madhya Pradesh

District Magistrate, Sonbhadra, U.P. (for stone crushers and all private mines)
District Magistrate, Singrauli, M.P. (for stone crushers and all private mines)
CMD, M/s NTPC Limited

CMD, M/s Lanco Anpara Power Pvt. Ltd.

CMD, M/s Hindalco Industries Ltd.

CMD, M /s UPRVUNL

CMD, M/s Grasim Industries Limited, Chemical Division, Renukoot,
Sonbhadra

CMD, M/s Birla Carbon India Pvt. Ltd., Renukoot, Sonbhadra

Copy to:-

L.

2,
3.

PFS to Secretary (EF&CC)
PPS to AS(NPG)
Guard File
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Minutes of the meeting of Fly Ash Management and Utilization Mission
held on 01.05.2023 at 11:00 hrs

The third meeting on ‘Ash Management and Utilization Mission’ was convened on 1st
May, 2023 at 11:00 hrs to review the status of actions taken based on the
recommendations of the Mission established in the meeting held on 31.01.2023. The

list of participants is annexed at Annexure I.
(a) During the meeting, following discussions were held:

1. Ash generation and utilization by all TPPs in the country was reviewed. 186
TPPs (2,11,620 MW) generated 262.6 million tonnes during FY 2021-22.
Overall ash utilization in the country was 94.7%. The details of ash utilization

by TPPs are as below:

i. 80 % (1t compliance cycle of 3 years): 144 TPPs
ii. 60-80 % (15t compliance cycle of 4 years): 21 TPPs
iii. <60 % (1st compliance cycle of 5 years): 38 TPPs

« 12 TPPs: non-operational; 01 TPP: data not received

2. Ash utilization percentage of various thermal power plants in Singrauli and
Sonbhadra region was reviewed. The region generated 29.3 MT during FY
2022-23 and utilized 14.13 MT (48%). The details of ash utilization during FY
2021-22 & 2022-23 are as under:

i. Nigrie, JP Associates: 89.55% & 100.8%

ii. M/s Sasan TPS: 52.3% & 109.4%

iii. M/s Mahan Energen TPS: 25.46% & 100%
iv. M/s NTPC Vindhyanchal: 53% & 37.31 %

v. M/s Singrauli: 57.5% & 40.16%

vi. Rihand: 59.2% & 52.9%

vii. Anpara A, B & D, UPVUNL:2.62% & 1.89%
viii. Obra B, UPVUNL: 5.4% &15.34%

ix. Anpara‘C’ Lanco TPS: 12.8% &11.67%
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. M/s Vindhyanchal informed that tender for supplying ash for road construction
projects was under process. It was informed thatdespite the allotment of the
Gorbi mine to the power plant, infrastructure development for ash disposal was

still in progress.

. Action plans of stone crushers from Govt. of M.P. were received. Field
inspections was carried out by a team of District Collector, SPCB and Mining
Officers. Principal Secretary, Environment Dept. Govt. of M.P. reviewed the
progress of implementation of action plans on 25.04.2023. Out of 63 stone

crushers, the following have installed one or other pollution control measures:

e 23: dust containment cum suppress system
e 24: wind breaking wall
e 60: water sprinkling

e 43: greenbelt

. The crushers located in M.P. were directed to install the remaining pollution

control measures within three months.

. Action Plans of stone crushers from U.P. (Sonbhadra District) were submitted
on 21.04.2023. Around 200 stone crushers of large capacities are located at
single location, causing air pollution in the region. Govt. of U.P. informed that
seven defaulters out of 220 stone crushers had been closed and monitoring of

air quality is carried out on weekly basis.

. Oversight Committees of U.P. and M.P. comprising official from CPCB, SPCB
and District Magistrate had carried out field inspections in February, 2023.
CPCB forwarded the inspection reports of UPPCB and MPPCB for taking action
son violations on 20.02.2023.

. Principal Secretary, Deptt. Of Environment, Govt . of M.P. reviewed overall
progress of actions mandated under the Mission on 25.04.2023 and issued

following directions:

a. Vindhyachal TPP, Sasan Power, Mahan Energen, M/s Hindalco, M/s JP
Nigrie, were given directions and timelines to install pollution control

measures and achieve 100% ash utilisation.
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b. Northern Coalfields Ltd. directed to conduct feasibility study for mixing

of ash in OB dumps and backfilling of ash in voids of working mines.

c. Coal mines were mandated to procure mechanical sweepers, fog and

mist sprinklers for taking up dust mitigation measures.

d. Coal mines were directed to set up coal handling plant and railway siding
for evacuation of coal through rail to match to the expanded production

capacities.

e. Jayant, Dudhichua and Nigahi coal mines were issued notices for taking
dust pollution control measures for avoiding contamination of water

bodies. Notices served to impose environmental compensation.

f. Suliyari open cast mine, Amelia coal mine, Mohar and Mohar Amlori coal
mine and Amelia north coal mine were directed to set-up concrete roads
and procure mechanical sweepers and water sprinkling machines for

control of air pollution.

g. 8railway sidings (ECR-3, WCR-3 and NCL-2) were directed for ensuring

installation of air pollution control measures.

h. PWD was directed to inspect the construction of roads for control of air

pollution.

Obra TPS had discharged ash into nearby nalla and M/s Anpara TPS had
discharged ash into Rihand reservoir from the ash ponds. MPPCB imposed
Environmental Compensation on UPRUVNL. The company informed that
51000 m3 of ash from the nalla near to Obra TPS and 66000 m?3 of ash from
Rihand reservoir had been desilted so far. The desilted ash had been used for

filling up of low lying areas.

Central Level Working Group constituted under Additional Secretary, Ministry
of Coal for allocation of coal mines for disposal of ash convened a meeting on
31.03.2023, and decided that further scientific studies for allocation of working
mines for disposal of ash is not required in operational mines in view of safety

issues.

Studies conducted by CIMFR have shown that backfilling of ash in Gare Palma

IV (working mine) providing good results since 15 years and suggested that
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similar study may be conducted on mine-to-mine basis. Further, Sasan coal
mine has conducted a study regarding mixing of OB with ash and have shown

favourable results.

NCL has initiated studies to be conducted by CIMFR in operational mines and

the reports will be submitted by December, 2023.

Ministry of Coal has provided the status of identification of mines for backfilling

of ash in mine voids:
a. 32 abandoned mines identified

o Ash filling is ongoing/ completed: 10 mines
o MoU is in process: 02 mines

o ldentified: 09 mines

b. 18 Underground (UG) coal mines of CIL

c. 01 Opencast mine and 09 UG mines of SCCL (100 lakh m3 bottom ash

is expected to be utilized)

Ministry of Mines has identified 82 abandoned mines (other than coal) for filling

mine voids with ash.

M/s Anpara, UPVUNL has requested NCL and Ministry of Coal to allot pit no. 3
of Gorbi mine for disposal of ash. NCL informed that the proposal will be
submitted for Board’s approval. Ministry of Coal has informed that Pit no.3 of
Gorbi mine will be allocated once all statutory requirements have been met by

the respective TPP.

NTPC mentioned that TPPs may be notified regarding the closure of the mines
in advance as it takes approximately 4-5 years for infrastructure development

for transportation and disposal in mine voids.

M/s Hindalco informed that signing of MoU between DFO, U.P, Aluminium
Association of India and IIFM Bhopal is under process for backfilling of Dala
abandoned stone quarry with fly ash and red mud. Request made to NCL to

allot one pit of Gorbi mine for filling it with red mud and fly ash.
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NH39 from Sidhi to Waidhan, Singrauli for about 92 km is constructed by NHAI
in M.P. It was requested that ash may be utilized in the said road construction

project.

Committee of Implementation of Ash Utilization Notification, 2021 and
Committee for identification of mines under chairpersonship of Chairman,
CPCB convened meeting on 18.02.2023 and Ministry of Coal was requested to
update the status of allocation and initiation of backfilling, list out mines likely to
be available and undertake mine (operational) specific studies for disposal of

ash.

CPCB has identified organizations for annual certification of ash dykes in line
with Ash Utilization Notification, 2021. Certification of ash dykes of thermal
power plants located at Singrauli district have been done during the month of
February, 2023.

M/o Power issued show-cause notice to 43 TPPs (37 TPP were having less
than 60% of ash utilization and 06 TPPs having 60-80% ash utilization
percentage). MPPCB and UPPCB issued notices to coal mines for imposing
Environmental Compensation for non-compliances and no response was

received from the respective Coal mine.

MPPGCL made several requests for allotment of abandoned mines of SECL
for utilizing ash from Amarkantak TPS, Chachai for backfilling of mine voids
with ash. It was informed that SECL is not allotting the said mine voids as it has

been transformed into a water body.

Respective Committee of MOEFCC, CPCB and SPCBs constituted as per the
directions of NGT in O.A. No. 862 of 2022 regarding pollution due to road
transportation of ash of thermal power plants in Singrauli and Sonbhadra region

carried out field inspections and submitted the reports to NGT in March 2023.

In line with Ash Utilization Notification, 2021, CPCB has developed ash portal
on 19.12.2022 for enabling TPPs to furnish details of fly ash generation and
utilization/ disposal. 180 TPPs out of 186 TPPs have uploaded the ash data on
portal.

Director, DGMS mentioned that factor of safety of 1.5 is to be maintained to

ensure long term stability and safety of OB dumps mixing with ash. Site specific
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studies needs to be done to determine the percentage of ash to be mixed in
the OB dumps. Further, ash can be used in place of sand stowing carried for

filling up of underground mine voids.

The guidelines for technical specifications and annual certification of ash
ponds/dykes have been further modified in view of amendment ash notification
30.12.2022 and CEA will obtain concurrence of Ministry of Power on the said

guidelines.

Govt. of U.P. has directed District Magistrate, Sonbhadra to open a separate
account to receive voluntary contributions and funds for environment

restoration and relief.

Regarding health impact study, Madhya Pradesh Pollution Control Board
nominated ICMR- NIREH for conducting health and risk impact assessment
studies of operations of TPPs and ash generating industries. Govt. of U.P is yet
to submit the status.

District Magistrate of Singrauli District, Madhya Pradesh has identified different
SHGs and initiated skilling and outreach programme for promoting switch over
to ash based brick/product manufacturing under State Rural Livelihood Mission.
Action in this regard is yet to be taken by UP Govt.

Government of M.P. and U.P. have directed respective District Magistrates to
take enforcement measures regarding mandatory use of ash based

products/bricks on obligated entities such as building construction agencies.

(b) The following decisions were made during the meeting:

1.

Allocation of pits no. 3 of Gorbi abandoned mine to Anpara TPP, UPRVUNL for
backfilling within one month. Allotment of abandoned mine of SECL to
Amarkantak TPP, M.P. to M/s MPPGCL and abandoned mine of WCL to TPPs.

(Action: Ministry of Coal, NCL, SECL and WCL)

. Updating the list of coal mines approaching for closure of mine in 3-5 years so

that TPPs can engage with coal mines for setting up of infrastructure for

transportation and disposal of ash in mine voids.

(Action: Ministry of Coal)
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. Updating information of 82 identified abandoned mines (other than coal) and
setting-up procedure for signing of MoU between the identified mines and
TPPs. Steps for identification of more mines for enabling TPPs achieve 100%

ash utilisation.

(Action: Ministry of Mines)

. Issue necessary instructions regarding not requiring permission from DGMS for
filling up of mine voids and mixing of ash in OB dumps, and SOP for carrying

out feasibility studies in respect of all mines.

(Action: Ministry of Coal and Ministry of Mines)

. Stipulation of specific conditions in Environmental Clearances of coal mines
and non-coal mines for conducting feasibility studies for assessment of voids
for backfilling of ash and mixing of ash with overburden, taking up backfilling
ash and OB mixing activities during operations as well as post closure of mines
in line with the Ash Utilization Notification, 2021

(Action: MoEF&CC)

. Utilization of ash in the road construction project NH39 from Sidhi to Waidhan,
Singrauli, M.P. for 92 km. MoRTH may be requested to issue necessary

instructions to NHAI to engage with TPPs for utilization of ash.

(Action: MOEF&CC and MoRTH)

. Ministry of Coal may be apprised about the action initiated by MPPCB and
UPPCB on environmental non-compliances of coal mines in Singrauli and

Sonbhadra region.

(Action: MoEFC&CC)

. Examination of actions plans submitted by thermal power plants and stone
crushers and carry out continued verification of the implementation of action
plans of TPPs, Industries, mines and stone crushers in Singrauli and

Sonbhadra region.

(Action: CPCB)
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Examine the inspection and compliance reports of Anpara and Obra TPPS
w.r.t. desilting ash from Rihand Reservoir and Renu River and disposal of

desilted ash in low lying areas.

(Action: CPCB)

Finalization of guidelines for technical specifications and annual certification of

ash ponds/dykes.

(Action: CPCB and CEA)

Dust containment and suppression measures are to be taken by the stone
crushers. Carry out assessment of air quality in and around stone crushers on
regular basis to verify the impact of mitigation measures taken by the stone

crushers.

(Action: Stone crushers in Singrauli and Sonbhadra region, MPPCB &
UPPCB)

All thermal power plants and stone crushers shall update the progress in regard

to the implementation of action plans by respective stakeholders.

(Action: All TPPs and stone crushers in Singrauli and Sonbhadra region)

Creation of separate account to receive voluntary contributions and funds for
environment restoration and relief. State Government to take measures for
restoration of environment and provide relief to victims of damage in a manner

as may be found appropriate from these funds.

(Action: Env Dept., Government of U.P.)

Submission of one-year action plan along with specific deliverables in respect
of conducting health and risk impact assessment studies of operations of TPPs

and ash generating industries, within one month.
(Action: State Governments of U.P. and M.P.)
Enforcement measures regarding mandatory use of ash based products/bricks

by all building construction agencies within 300 km radius of TPPs prescribed

under Ash Utilisation Notification, 2021, shall be implemented.
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(Action: UPPCB, MPPCB, concerned District Magistrates)

Skilling and outreach programmes to be conducted on similar lines of training
of SHGs by M.P. for promoting switch over to ash based brick/ product

manufacturing.

(Action: Govt. of U.P. and M.P.)

Anpara TPP and Obra TPP to desilt the remaining ash discharged in Rihand
Reservoir and Renu River by May, 2023. Desilted ash disposed in low lying

areas to be stabilized with soil cover and grass/ green belt to avoid pollution.

(Action: M/s UPRVUNL)

Assessment and monitoring of desilting activities in water bodies where Anpara
and Obra discharged ash, and stabilization activities of low lying area where
desilted ash is filled up to verify the status of remedial measures taken, by June,
2023.

(Action: UPPCB and Forest Department, Govt. of UP)

Inter-state transportation of ash is to be permitted for utilization of ash in the
specified eco-friendly purposes along with safeguards for pollution control and

mitigation.

(Action: Govt. of UP and M.P.)

Submission of action plan indicating the timelines for initiation and completion
of feasibility studies for assessing the area and volume available for ash

backfilling in mine voids and mixing of ash in OB dumps in all NCL mines.

(Action: NCL)

Submission of time-bound action plan for achieving 100% utilization of ash by
TPPs. Cost-benefit analysis to be conducted for outweighing benefits of bearing
ash transportation cost/promotion of ash based product manufacturing/coal

transportation cost vis-a-vis environmental compensation.

(Action: UPRVUNL, NTPC and Anpara Lanco, All TPPs)
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22. A study on mixing of red mud with ash in Gorbi abandoned mine is to be carried

out to neutralize acidic water of Gorbi mine pit.

(Action: NTPC and NCL)

23. Effective implementation of the mandate of 100% utilisation of ash by TPPs
across the country must be ensured. In this regard, the compliance matrix
shared along with the minutes of the first meeting must be implemented in a

time bound manner and on a regular basis.

(Action: CPCB, CEA, All State Govts. (having TPPs), All stakeholders as

per Compliance Matrix)
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Annexure |
List of Participants

Smt. Leena Nandan, Secretary, EF&CC

Shri Tanmay Kumar, Chairman, CPCB

Shri Naresh Pal Gangwar, Additional Secretary, MOEFCC

Shri Deepal Goal, Director, MoC

Shri Dheeraj Kumar, DS, M/o Mines

Shri Tirupathi Reddy Kommidi, Additional Chief Manager, NLC India Ltd., MoC
Shri Nazimuddin, Scientist F, CPCB

Shri N. Subrahmanyam, Scientist D, MOEFCC

Shri Chandra Mohan Thakur, PDS- Env., GoMP & MS, MPPCB

. Shri Ajay K. Sharma, MS, UPPCB
1.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.

Shri Mohammed Niyazi, Dir. (S&T), DGMS

Shri Ashutosh Kr. Dubey, ADM, Sonbhadra

Shri Manjeet K. Sinha, AGM-IT, NTPC

Shri MVR Reddy, ED, SSEA, NTPC

Shri S.K. Takhele, CGM (SEA), NTPC

Shri Chetan Awsathi, STA to ED (SSEA), NTPC

Shri Durga Nand Jha, JRF, CPCB

RO, MPPCB, Singrauli

Shri Hemant K. Sharma, Director (Environment), GoMP

Shri Rajendra Singh, CEO, UPPCB

Shri R.K. Gupta, Superintending Engineer, MPPCB

Shri Umesh Kr. Gupta, AEE, UPPCB, Sonbhadra

Shri Gulshan Raj, CE, CD, CEA

Shri Amit Kumar, Director, CD, CEA

Ms. Rehana Beg, Resident Engineer, M.P. Power Generating Company
Limited

Shri Ravikant Raut, Chief Chemist, M.P. Power Generating Company Limited
Shri M. L. Patel, Chief Engineer, M.P. Power Generating Company Limited
Shri Ashok Rai, Mining Officer, Singrauli

Shri Ranjeet Nirmal, DMO GBN, Mining Dept. Govt. of UP

Shri Sanjeev Kumar, GM (Env. &F), NCL
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Dr. Avinash Tripathi, Officer on Special Duty, NOIDA Authority
Shri R. K. Sharma, Project Eng., Noida Authority

Shri M. Narasimha Murthy, V.P., Lanco Anpara Power Ltd.
Shri Himanshu Verma, Sr. Manager, Lanco Anpara Power Ltd.
Shri Santosh Kumar Singh, Head, Adani, Mohan Energy Ltd.
Shri S.K. Dutta, Director (Project), UPRVUNL

Dr. Vijay Kr. Yadav, AGM (Environment), Grasim Industries Ltd., Renukoot
Shri Sayed M Islam, Manager (EHS), Birla Carbon, Renukoot
Shri Ashwani Tyagi, NTPC

Shri Vinay Ramaiya

Ms. Vaishali Surawar, Hindalco

Shri Rajashekar, NTPC

Shri P N Sharma, IBM

Shri Bharat Bhushan Chugh, Associate, NTPC

Shri Debanjan Basak, RPSG

Shri Ajit Kumar, NTPC

Dr. Neeraj Verma, RRT 1

Shri Pushpender Gaur IBM RO, Gandhinagar

Prof. (Dr.) Partha Ghosh

Shri Surajit Basu

Dr. Vinod K Verma, Sr VP, Aditya Birla

Dr. Sanjoy Chakraborty, RPSG

Ms. Soubhagya Tripathy, Hindalco Aditya Birla

Shri Mukesh Mukesh, Aditya Birla
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F. No. 11/3/2018- HSMD
Government of India
Ministry of Environment, Forest & Climate Change
(HSM Division)

Indira Paryavaran Bhawan
Jor Bag Road, Aliganj
New Delhi — 110003

P
Dated: 'Z.FAugust, 2023

OFFICE MEMORANDUM

Sub.: Minutes of the fourth meeting of ‘Fly Ash Management and Utilization
Mission’ held on 04.07.2023 - reg.

The undersigned is directed to refer the fourth meeting of Fly Ash Management
and Utilization Mission’ held on 04.07.2023 at 11:00 hrs at Indira Paryavaran
Bhawan, New Delhi to review the status of actions taken based on the decisions made
by the Mission in the meeting held on 01.05.2023.

2. In view of the above, minutes of the fourth meeting of Fly Ash Management
and Utilization Mission’ is enclosed herewith.

3. It is requested to furnish the action taken report to Central Pollution Control
Board.

This issues with the approval of the Competent Authority.
Encl.: As stated

Yours sincerely,

[Dr.!Sat:z-endra Kumar)

Director
Ph: 011-20819291
Email: satyendra.kumarO7@nic.in

To:

Secretary (Coal), Ministry of Coal, New Delhi
Secretary (Power), Ministry of Power, New Delhi
Secretary (Mines), Ministry of Mines, New Delhi
Chief Secretary, State of Uttar Pradesh

Chief Secretary, State of Madhya Pradesh
Chairman, CPCB, New Delhi

==Ll -

132



10.

11
12

13.

14.
15.
16.
1.7
18.
19;
20.
21.
408

23.

133

380

Additional Chief Secretary/Principal Secretary, Energy, Government of Uttar
Pradesh

Additional Chief Secretary/Principal Secretary, Energy, Government of
Madhya Pradesh

. Additional Chief Secretary/Principal Secretary, Industries, Government of

Uttar Pradesh

Additional Chief Secretary/Principal Secretary, Industries, Government of
Madhya Pradesh

Director General, Directorate General of Mines Safety, Jharkhand

Additional Chief Secretary/Principal Secretary, Environment Department,
Government of Madhya Pradesh

Additional Chief Secretary/Principal Secretary, Environment Department,
Government of Uttar Pradesh

Chairman, UPPCB, Uttar Pradesh

Chairman, MPPCB, Madhya Pradesh

District Magistrate, Sonbhadra, U.P. (for stone crushers and all private mines)
District Magistrate, Singrauli, M.P. (for stone crushers and all private mines)
CMD, M/s NTPC Limited

CMD, M/s Lanco Anpara Power Pvt. Ltd.

CMD, M/s Hindalco Industries Ltd.

CMD, M/s UPRVUNL

CMD, M/s Grasim Industries Limited, Chemical Division, Renukoot,
Sonbhadra

CMD, M /s Birla Carbon India Pvt. Ltd., Renukoot, Sonbhadra

Copy to:-

1.
2
3.

PPS to Secretary (EF&CC)
PPS to AS(NPG)
Guard File
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Minutes of the 4" meeting of Fly Ash Management and Utilization Mission

held on 04.07.2023 at 11:00 hrs

The fourth meeting on ‘Fly Ash Management and Utilization Mission’ was convened

on 4™ July, 2023 at 11:00 hr to review the status of actions taken based on the

recommendations/decisions made by the Mission in the meeting held on 01.05.2023.

The list of participants is annexed at Annexure |I.

a. During the meeting, following discussions were held:

1. Central Level Working Group constituted under Additional Secretary, Ministry

of Coal for allocation of coal mines for disposal of ash to thermal power plants
convened a meeting on 04.05.2023, and allocated Gorbi Pit- 2 and 3 of NCL to
NTPC Vindhyanchal and Anpara TPS, UPRVUNL, respectively.

2. Status of allocation of abandoned mines to TPPs for backfilling of ash:

Sarni UG of WCL allocated to Satpura TPS of MPPGCL.: draft MoU has
been shared with MPPGCL for acceptance.

Sharda OC (OPQR patch) of SECL allocated to Amarkantak TPS, M.P.
to M/s MPPGCL-volume of 1.6 lakh m® (15%) void was made available,
out of which 90,000 m? has been filled so far. Remaining 85% void was

made available to MB Power Ltd.

Sharada OC of SECL, Trench-1 was allocated to:

a. Amarkantak TPS, MPPGCL, Chachai- 0.9 lakh m3 (16 km)
b. NTPC, Sipat- 10.93 lakh m3 (187 km)
c. NTPC, Korba- 12.53 lakh m3 (199 km)

d. SGTPS, MPPGCL, Birsinghpur- 5.63 lakh m3 (78 km)

M/s NCL informed that three meetings were held and the draft MoU with
M/s UPRVUNL (Anpara TPP) for signing had been shared. M/s
UPRVUNL informed that the MoU would be signed immediately within a

week for initiation of backfilling activities.
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v. MPPGCL informed that as per the agreement, 90,000 CuM ash had
been filled into the mine void of Sharda OC (OPQR patch) out of
allocated void of 1.6 lakh CuM. Sharda OC has a capacity 30 lakh CuM
out of which major portion of mine voide was given to M/s MB Power Ltd.
It was informed that Amarkantak Power Plant, Chachai of MPPGCL is
located at 16 km from the Sharda mine voids and ash can be easily

transported to the void.

vi.  MPPGCL requested to consider the allocation of Trench 2 or 3 of Sharda
OC for backfilling of remaining quantity of ash as the mine is located in
M.P. and ATPS of MPPGCL does not have any alternate allocation.

. It was informed that mine void of Sharada OC (Trench 1), Chachai of SECL is
used as water reservoir and meets the water requirement for industrial &
community use. CIL informed that adjacent void, Trench-2 could be allotted to
Amarkantak TPS, MPPGCL, Chachai.

. MPPGCL shared that Sarni underground mine of WCL was yet to be allocated
as MoU was under finalization due to issues related to mine safety. DGMS in
this regard stated that individual mine may conduct scientific study in respect

of factor of safety and submit the report.

. It was informed that Singareni UG coal mine (SCCL) had filled up fly ash in the
mine voids by ensuring the safety parameters. The SOP followed in this regard

may be used for ash filling in mine voids of other UG mines.

. M/o Coal informed that 22 mines of CIL had been allocated for backfilling
activities. The physical progress of ash back filling is dismal. NTPC has filled
32 lakhs CuM ash so far out of 655 lakhs CuM voids made available. NTPC
has shared 5-year action plan for utilization of legacy ash. MPPCB was
requested to permit 3000 CuM ash transportation per day against 1400 CuM.
MPPCB informed that there was no restriction on quantity of ash transportation.
However, District Administration allows transportation only during night time to

avoid traffic and maintain safety.

. M/o Coal informed that about 4-5 operational mines would get closed in next
few years and made available for backfilling of ash. NCL informed that two
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operational mines of NCL namely Kakri Opencast Project (March, 2024) &
Krishnashila Opencast Project (March, 2027) are approaching for closure by
March, 2024 and March 2027, respectively.

NCL expressed no objection for conducting the study on mixing of red mud with
ash in Gorbi abandoned mine and stated that NTPC and Hindalco Industries
may carry out the said study on mutually agreed terms. NTPC expressed that
appropriate safeguards in regard to discharge of wastewater from the mine into
the water bodies may be considered.

Feasibility study to assess the area/volume available for ash backfilling and
mixing of ash in with OB of NCL mines is ongoing at Nigahi operational mine
by CIMFR. Approval for conducting study for Amlori, Jayant, Khadia and
Dudhichua mines at M.P. is under process.

Ministry of Mines has shared the list of 207 identified non-coal mines for
backfilling with fly ash. Further, directions were issued to all the Regional
Controllers of Mines to identify more working mines, where mineral was
exhausted, for backfilling activities. The list of 207 identified non-coal mines is

presented below:

i. 82 abandoned mines: list shared earlier
ii. 56 mines: surrendered to State Govt.
iii. 57 mines: part surrendered

iv.  Pits of 12 working mines: available for backfilling with fly ash

CPCB informed that the list of 207 identified non-coal has been made available
on Fly Ash Management Mission’s website. CEA has circulated the list to all the
TPPs.

Anpara TPP has desilted 1.52 lakh CuM deposited ash from Rihand reservoir
and desiltation of remaining 50,000 CuM ash will be completed by July, 2023.
Further, desilted ash is being used to fill low lying areas. Total 58000 CuM
deposited ash have been completely desilted from Renu river by Obra TPP.
Desilted ash has been disposed in low lying areas in Obra Sector 2 & 3 and
stabilized with soil. Development of green belt is under progress.
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13. UPPCB informed that the assessment and monitoring of desilting activities in

14.

15.

water bodies due to Anpara and Obra discharged ash will be conducted after
June, 2023.

Regular inspections are being carried out by UPPCB and MPPCB to verify

implementation of action plan by TPPs, stone crushers and industries. UPPCB

is yet to submit the compliance report. The Oversight Committee conducted

field inspection in the month of May, 2023.

Meetings were held under Principal Secretary, Env. Dept., GoMP on
09.05.2023 & 27.06.2023 to review the implementation of action plan and

issued following directions:

vi.

NHAI, MP Road Development Corporation and PWD were instructed
regarding compulsory use of ash in all the road construction projects in

the area.

4 TPPs (NTPC, Amarkantak TPP, Sanjay Gandhi TPP, Shri Shingaji
TPP) having % ash utilization less than 55% were directed to submit

action plan for 100% ash utilization.

NTPC Vindhyanchal was directed to complete modernization process of
ESP (within 2 months), install water sprinkler system to control fugitive
dust emission from ash dyke and construction of fly ash storage silos (16

hrs capacity).

Sasan Power Ltd. was directed for laying 25 km long pipeline for
transportation of ash. Mahan Energen Ltd. were directed to complete
arrangement of merry-go-round and conveyer system for coal
transportation and initiate transportation of ash through rail. Mohar &
Mohar Amlori Extension Coal Project of Sasan Power Ltd. was directed

to conduct study for mixing ash with overburden.

All TPPs were directed to submit ash dyke safety study report by reputed

institute.

NCL coal mines were directed to use 18 procured fog cannons to prevent

fugitive dust emission. NCL Amlori Project were directed to establish
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ETP. APMDC Ltd. were instructed regarding coal transportation through
rail by March, 2025.

vi. ECL was instructed to construct boundary wall, concrete roads and
install water sprinklers in railway sidings by Dec, 2023. WCL was
directed for timely completion of construction of Bargavan, Gondwali and

Gajara Bahra railway siding.

viii. 3 stone crushers which have not taken pollution control measures, were
directed to be closed and remaining crushers were directed to meet

timelines for pollution control.

Secretary, Env. Dept. issued directions to the concerned departments for
mandatory use of ash based products by all building construction agencies. A
meeting was held on 09.05.2023 under Chief Secretary, Govt. of M.P. and
27.06.2023 under PS, Env. Dept. on implementation of action plan. Directions
were issued to concerned stakeholders to utilize ash by roads construction
agency, ash based products manufacturers and coal mines.

UPPCB informed that air pollution control system such as covered conveyer
system, covered jaw crusher, water sprinkling arrangement, wind breaking wall,
green belt, pucca roads have been installed in all 313 stone crushers and also
no new stone crushers is allowed to established. 155 stone crushers were
inspected out of which 47 defaulting units were issued show-cause notices
under Air Act. Further, an area of 10 Ha is afforested by Miyawaki technique for

the control of dust pollution.

MPPCB conducted air quality monitoring around Phulwari, Sonbhadra District
on 22.06.2023 & 23.06.2023. It was stated that due to the installation of
pollution control systems such as water sprinkler, greenbelt development, wind
breaking wall and dust containment cum suppress system and due to
precipitation on 22.06.2023, the results were found within the prescribed
standards (PMz1o: 100 pg/m3). Further, out of 63 inspected stone crushers, 3
crushers are to be closed and remaining crushers to meet timelines for pollution

control.

138



19.

20.

21.

22.

23.

24.

25.

26.

386

M/s Hindalco informed that pits of Dala abandoned stone quarry is partially filled
with water and are available for disposal of fly ash. Formulation of SoP by
Aluminium Association of India and IIFM Bhopal is under process for
conducting pilot study on mixing of red mud with fly ash for backfilling of Dala

abandoned stone quatrry.

State Govts. informed that inter-state transportation of ash has not been

banned and no application was received for inter-state ash transportation.

CPCB has finalized guidelines for technical specifications and annual

certification of ash ponds/dykes on 27.06.2023.

Stipulation of conditions in Environmental Clearances of coal mines and non-
coal mines for conducting feasibility studies for assessment of voids for
backfilling activities is under consideration by Expert Appraisal Committee
(Coal Mining).

MoEF&CC on 4.05.2023 requested NHAI to utilize ash in all road construction
projects enabling TPPs to achieve 100% ash utilization.

Collector of Singrauli District, Madhya Pradesh had organised a workshop on
24.06.2023 for identified SHGs for promoting switch over to ash based
brick/product manufacturing. Further, directions were given to the TPPs for
ensuring availability of fly ash to these SHGs. Govt. of U.P. has directed TPPs
to organise skilling and outreach programme. TPPs are promoting 31 MSMEs

engaged in manufacturing ash based products/ brick manufacturers.

Proposals from AIIMS, Bhopal for conducting health and risk impact
assessment studies in Sonbhadra and Singrauli region were sanctioned on
30.06.2023 and 27.06.2023, respectively.

Govt. of U.P. has opened a separate account to receive voluntary contributions
and funds for environment restoration and relief. It was discussed that the funds
already collected under Environmental Compensation for recovering damages
and remediation activities in Singrauli and Sonbhadra region may be
transferred to the accounts recently created by State Government for effective

utilisation for improving environment (air, water and soil) specific to this region.
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27. Time-bound action plan for utilization of legacy ash were received from NTPC
(Rihand Nagar & Shaktinagar), UPRVUNL (Obra TPS & UPRVUNL Anpara
TPS) and Lanco Anpara Power Ltd.

28. NTPC informed that they have engaged with NHAI for road construction
projects for the supply of ash. Along with this and filling of mine voids would

increase the utilisation to 70%.
b. The following recommendations were made during the meeting:

1. SOP to be developed in respect of working mine (opencast and underground
mines) for safety related issues in allocation of mines. Also, SOP to be
formulated for carrying out feasibility studies for filling up of mine voids in

respect of all mines.
(Action: Ministry of Labour and Employment, and DGMS)

2. Updating list of identified abandoned mines for enabling TPPs to approach the
concerned mines for backfilling of mine voids with ash for achieving 100% ash
utilisation. SOP for signing-up of MoU between the identified mines and TPPs
to be finalised.

(Action: Ministry of Mines)

3. Details of SOP followed for Singareni underground mine (SCCL) for ash filling
in mine voids may be shared with WCL and NCL for adoption of similar SOP
conditions in the MoU to be signed with TPPs. A copy may be shared with
MoEFCC.

(Action: Ministry of Coal)

4. Status regarding details of identified mine voids, allocation to TPPs, signing of
MoU and quantity of ash filled up against the available volume may be shared

and may be put up on the website and updated monthly.
(Action: Ministry of Coal)

5. List of coal mines approaching for closure of mines in 3-5 years to be updated
and shared with MoP & TPPs for making early allocation, signing of MoU and

preparatory activities for initiation of backfilling of ash.

(Action: Ministry of Coal)
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A scientific methodology with GIS mapping may be evolved for allocation of
mine voids/ mixing of OB dumps with ash to TPPs based on proximity to the
mine and transportation distance so that the environmental impacts/ costs of
transportation can be minimised. In case of Sharda OC mine (Trench -1, 2 &
3), existing allocation of 90,000 m3 to Amarkantak TPS, MPPGCL may be

reviewed and i may be increased as the TPP is 16 kms from the said mine.

(Action: Ministry of Coal)

Completion of feasibility study for Nigahi operational mine within two months
and submission timelines for initiation and completion of feasibility studies for
other working mines for assessment of area and volume available for ash
backfilling in mine voids and mixing of ash in OB dumps in all NCL mines.
Findings of feasibility study of Nigahi operational mine shall be presented during

the next meeting of the Mission.

(Action: Ministry of Coal and NCL)

Meeting with all TPPs to get the details about abandoned mines which may be
geographically favourable to the TPPs and furnish the list of TPPs along with
priority list of abandoned mines.

(Action: MoP, CEA)

M/o Labour and Employment and DGMS to be communicated regarding
finalisation of SOP in regard to backfilling of ash in ppencast and underground
mines ( for both abandoned as well as working mines)and mixing of ash with
overburden in dumps. A separate meeting may be convened with DGMS, M/o

Coal and M/o Mines in this regard.

(Action: MOEF&CC)

Third-party audit for verification of implementation of action plans of TPPs,
industries, stone crushers and coal mines in Singrauli and Sonbhadra region
including desilting activities and reclamation of low lying areas carried out, may
be undertaken through empanelled institutions/agencies and the report in this

regard may be furnished during the next meeting of Mission. CPCB may work
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out the cost to be incurred by individual industry in case of unit specific audit

and jointly by cluster of industries in case of cluster specific audit.

(Action: CPCB)

In order to ensure 100% utilization of ash by all lignite and coal based thermal
power plants across the country, effective monitoring and supervision of
provisions of Ash Utilization Notification dated 31.12.2021 have to be
scrupulously complied with. Respective stakeholders have been mapped in
respect of the various activities mandated under the notification which has been
shared with CPCB with the minutes of previous meeting. CPCB to coordinate
with all the regulatory/enforcing agencies and ensure the compliance of all the

activities in a time bound and on a regular basis

(Action: CPCB, MoP, CEA, All State Govts, All stakeholders)

Directorate of Mines and Geology may update the list of abandoned mines
available in their respective States and make it available on State Gouvts.
website including abandoned stone crushers.This may be put up on the website

and updated every month.

(Action: State Govts. of U.P. and M.P.)

Environmental Compensation collected by respective SPCBs from the
industries of Singrauli and Sonbhadra region prior to the opening of specific
accounts and kept in common EC fund, may be transferred to respective
accounts created by the State Govts, in addition to voluntary contributions. A
mechanism to be put in place to utilise the funds received from this region to be
used only for the said region for restoration of environment and relief. Further,
State Forest Department may be engaged for carrying out measures for

restoration of environment.

(Action: State Govts. of U.P. & M.P.)

Increase in utilisation of quantum of ash for making ash based products or eco-
bricks through SHGs may be assessed by comparing pre- and post-skilling and

outreach programmes. This may be updated every three months. SHGs to be
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involved in making eco-bricks that can be used in tree plantation/afforestation,

toilet construction activities of the public utility projects.

(Action: State Govts. of U.P. & M.P.)

Implementation of effective enforcement measures regarding mandatory use of
ash based products/bricks by all building construction agencies within 300 km
radius of TPPs as prescribed in Ash Ultilisation Notification, 2021 and
implementation of additional measures beyond the Notification, to minimise the

disposal of ash in mine voids and low lying areas.

(Action: State Govts. of U.P. and M.P.)

Study on mixing of red mud with ash and its environmental aspects such as
leaching of heavy metals into ground and surface water may be conducted and

the results may be shared with CPCB.

(Action: State Govt. of M.P., MPPCB)

Ambient air quality monitoring in and around stone crushers to be conducted
and baseline data of last two years (same season) be analysed to verify impact
of mitigation measures taken by stone crushers. This may be carried out on a
regular basis and data may be compiled in a continuous manner to assess the
improvements as well as its sustainability. Carry out continuous evaluation of
CEPI Score of Singrauli and Sonbhadara region and compile the data over the
time in a continuous manner to assess the progress made. A presentation in
this regard along with the implementation of CEPI action plan and
verification/monitoring of desilting activities of Obra & Anpara (UPRVUNL) may

be made during next meeting of the Mission.

(Action: State Govts. of U.P. and M.P., UPPCB and MPPCB)

SOP to be laid down for stipulation of measures to be taken during road
transportation of ash, in the permission/ Consent to Operate issued for
backfilling of mine void with ash and mixing the ash with OB.

(Action: State Govt. of U.P. and M.P., MPPCB and UPPCB)
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Finalization and signing of MoU with M/s NCL for initiation of backfilling
activities in Gorbi Pit-3, within a week and timelines for commencing backfilling
activities to be shared. Action taken report in this regard may be submitted to
the MoEF&CC.

(Action: State Govt. of U.P., Anpara TPP, UPRVUNL, MoC and NCL)

Carry out desiltation of remaining quantity of ash discharged in Rihand reservoir
by Anpara TPP. Desilted ash disposed in low lying areas to be stabilized with
soil cover and grass/ green belt. Progress to be updated on the website on

monthly basis.

(Action:State Govt. of U.P., Anpara and Obra TPP, UPRVUNL)

All the pending/ ongoing activities in respect of implementation of decisions
made during 1%t, 2" and 3 meeting of the Mission shall be undertaken and
action taken report shall be furnished.Progress to be updated on the website
on monthly basis. Necessary formats may be put up on the website to enable
all stakeholders to upload the progress online. Login and passwords for all

stakeholders to be generated immediately.

(Action: Concerned Ministry/ CPCB/ State Govts./ SPCBs/ Organisation)
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Annexure |

List of Participants

1. Smt. Leena Nandan, Secretary, EF&CC

2. Shri Tanmay Kumar, Chairman, CPCB

3. Shri Naresh Pal Gangwar, Additional Secretary, MOEFCC

4. Sh. Anandji Prasad, Advisor (Project), MoC

5. Dr. Satyendra Kumar, Director, MOEFCC

6. Shri Tirupathi Reddy Kommidi, Additional Chief Manager, MoC

7. Shri, Anupam Shukla, Special Secretary, Department of Additional Sources of

Energy, Govt. of U.P.
8. Shri Chandra Mohan Thakur, MS, MPPCB
9. Shri Ajay K. Sharma, MS, UPPCB
10. Shri Ashutosh Kumar Dubey, ADM, Sonbhadra, U.P.
11. Shri Nazimuddin, Scientist F, CPCB
12.Shri N. Subrahmanyam, Scientist D, MOEFCC
13. Shri Upendar Rapolu, Deputy Director, S&T, DGMS
14.Shri Amit Kumar, Director, CD, CEA
15.Shri P.S. Mohan Kumar, Deputy Director, CEA, MoP

16.Shri Ashish Kumar, Senior Mines Officer, Directorate of Geology and Mines,
GoUP.

17.RO, MPPCB, Singrauli

18. Shri R.K. Gupta, Superintending Engineer, MPPCB
19. Shri Gaurav Gahlot, Scientist C, CPCB

20.Shri Ramesh Babu, Director (Operations), NTPC
21.Shri S.K. Takhele, CGM (SSEA), NTPC

22.Shri G., Rajashekar, GM (AMG), NTPC
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23.Shri Ashwani Tyagi, DGM, NTPC
24.Shri Sanjeev Kumar, GM (Env. & Forest), NCL
25.Shri S.K. Dutta, Director (Technology), UPRVUNL

26.Shri Anand Kumar, Chief Engineer, UPRVUNLShri Ravikant Raut, Chief
Chemist, MPPGCL

27.Ms. Rehana Beg, Resident Engineer, MPPGCL

28.Shri Himanshu Verma, Sr. Manager, Lanco Anpara Power Ltd.

29. Shri Mukesh Mittal, Vice President (Env. & Sustainability), Hindalco
30. Shri Vinay Kr. Yadav, AGM (Environment), Grasim Industries Ltd.,
31.Renukoot

32.Dr. Vinod K. Verma, Head Regulatory Affairs, Hindalco

33. Shri Shripal Singh, DGM (Civil), NOIDA

34.Shri S.K. Bhargava, Executive Engineer, MPIDC, Bhopal

35. Shri Shubham Pundeer, Manager (Project), YEIDA

36.Jitendra Prasad, Additional Vice President (EHS), Sasan Power Ltd.
37.Shri K.K. Mahobe, CE Civil AU& PC

38.DMF, Singrauli, MP

39.CSPGL
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